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(c) Review by Government on the working of the above Council.
(d) Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.
[Placed in Library. SeeNo. L.T. 11456/17/24]

"*THE INTERIM UNION BUDGET, 2024-25;
""THE INTERIM BUDGET OF UNION TERRITORY OF
JAMMU AND KASHMIR, 2024-25

&

GOVERNMENT BILLS
*The Appropriation (Vote on Account) Bill, 2024;
*The Appropriation Bill, 2024;
*The Jammu and Kashmir Appropriation (No.2) Bill, 2024;
*The Jammu and Kashmir Appropriation Bill, 2024;
&
*The Finance Bill, 2024

MR. CHAIRMAN: Well, as per the Constitution, | am 'Chairman' When the
Constitution was amended, Chidambaramji will recollect, in part 9 and 9A,
'Chairperson' word has been used, but corresponding amendment could not be
effected. So, 'Chairman' at the moment till the House takes the view making
amendment in that provision also to make it gender neutral.

Now we take up further discussion on the Interim Union Budget, 2024-25 and
the Interim Budget of Union Territory of Jammu and Kashmir, 2024-25. Yesterday the
hon. Members had participated in the discussion. Today the Appropriation Bills and
the Finance Bill have been included in the Agenda for which a Supplementary List of
Business has been issued. We will now take up the combined discussion on the Bills
after the Minister has moved the motion for consideration. The hon. Finance Minister
will reply at the end of the combined discussion. Bills for consideration and return,
The Appropriation (Vote on Account) Bill, 2024, as passed by Lok Sabha; The

*Further discussion continued from 7.2.2024.
# Discussed together
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Appropriation Bill, 2024, as passed by Lok Sabha; The Jammu and Kashmir
Appropriation (No.2) Bill, 2024, as passed by Lok Sabha; The Jammu and Kashmir
Appropriation Bill, 2024, as passed by Lok Sabha; and, The Finance Bill, 2024, as
passed by Lok Sabha to be discussed together. Shrimati Nirmala Sitharaman to move
the motion for consideration of the following Bills: The Appropriation (Vote on
Account) Bill, 2024; The Appropriation Bill, 2024; The Jammu and Kashmir
Appropriation (No.2) Bill, 2024; The Jammu and Kashmir Appropriation Bill, 2024;
and, The Finance Bill, 2024. Now, hon. Minister.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | move:
"That the Bill to provide for the withdrawal of certain sums from and out of the
Consolidated Fund of India for the services of a part of the financial year
2024-2025, as passed by Lok Sabha, be taken into consideration. "

Sir, | also move:
"That the Bill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the financial
year 2023-2024, as passed by Lok Sabha, be taken into consideration."

Sir, | also move:

"That the Bill to authorise payment and appropriation of certain sums from and
out of the Consolidated Fund of the Union Territory of Jammu and Kashmir for
the services of the financial year 2024-25, as passed by Lok Sabha, be taken
into consideration.

Sir, | also move:

"That the BIill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of the Union Territory of Jammu and
Kashmir for the services of the financial year 2023-24, as passed by Lok
Sabha, be taken into consideration; and,

Sir, | also move:

"That the Bill to continue the existing rates of income-tax for the financial year
2024- 2025 and to provide for certain relief to taxpayers and to make
amendments in certain enactments, as passed by Lok Sabha, be taken into
consideration.”
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The questions were proposed.

MR. CHAIRMAN: Motion for consideration of the Appropriation (Vote on Account)
Bill, 2024, the Appropriation Bill, 2024, the Jammu and Kashmir Appropriation (No.2)
Bill, 2024, the Jammu and Kashmir Appropriation Bill, 2024, the Finance Bill, 2024
are now open for discussion. Any Member, desiring to speak, will do so, after which
the Minister will reply. Shri Jawhar Sircar; not present. Shri Sanjeev Arora.

SHRI SANJEEV ARORA (Punjab): Mr. Chairman, Sir, thank you for giving me this
opportunity to speak on this Bill. | am going to speak on this topic only on one issue
and that is health, health and only health. Every Government since independence has
done whatever they thought was best and required, to give health care to the
population of the country, especially the down-trodden. My request to the
Government is that a lot more needs to be done. Health expenditure needs to go up
vis-a-vis the percentage of GDP. There is no politics involved in it. | am just
requesting her to give some relief for health sector. In spite of CGHS, medical
insurance and Ayushman, out of pocket expenses is almost 50 per cent and these are
official numbers in India and if we take into account unreported expenses, like you go
to OPD, you go to pharmacy, it would go up to around 60 per cent. This is a private
report which has come out. Mr. Chairman, Sir, through you, | would like to bring
another piece of information to the attention of the hon. Finance Minister. )

MR. CHAIRMAN: By whom?
SHRI SANJEEV ARORA: | will place it on the Table. It is a PRS Report.

MR. CHAIRMAN: No, no; indicate to the hon. Members right now as to who has
ranked it? By whom has this ranking been given?

SHRI SANJEEV ARORA: | don't remember what report it is, but | will place the
document on the Table of the House. | am giving this information from a document.

MR. CHAIRMAN: Mr. Arora, we are in the Upper House. You are making a statement
trying to generate an ecosystem that we are placed so down in the line. All | am
saying is, would you please indicate...

* Not Recorded
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SHRI SANJEEV ARORA: Sir, | have it. Just give me a moment. It is on my phone.

MR. CHAIRMAN: Which body has given it? What is its credibility? How can we
subscribe to it? Can we allow anyone to calibrate us?

4.00P.M.
SHRI SANJEEV ARORA: Sir, give me a minute.

MR. CHAIRMAN: It will not go on record unless you substantiate it. It has to be
credible information. We are such a large county on the rise. We have the robust
economy.

SHRI SANJEEV ARORA: Sir, | told you that | am not here to get into politics. | am just
drawing the attention of the hon. Minister.

MR. CHAIRMAN: Mr. Arora, | cannot permit free fall of information. | have said it on a
number of occasions. If you say something by way of fact, you have to substantiate.

SHRI SANJEEV ARORA: | have this report. | will give it to you.
MR. CHAIRMAN: Come to the next point.

SHRI SANJEEV ARORA: | am coming, Sir. Ayushman Bharat is a good scheme. It is
for the poor and downtrodden. But, the only thing is that only 60 per cent, in the last
five years, of the total Budget allocated has been spent. There is only one reason.
We need to spend more. We need to have more GDP growth, so that the
Government hospitals can provide critical care treatment. That is the reason why | am
speaking on the Finance Bill that there needs to be more expenditure of GDP on
health. Sir, annually, almost 10 per cent of our families — | have the report and | will
place it on the Table of the House indicating from where it came...

MR. CHAIRMAN: | appreciate your passion for health. You are also doing a good job
in your individual right. But, here, you will have to be careful, at least, about statistics
and figures.
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SHRI SANJEEV ARORA: Sir, believe me, | know how particular you are about this. |
will place all the reports on the Table of the House.

Sir, annually, 9-10 per cent of families, in India, are pushed to poverty because
of higher healthcare expenses. It is, again, a report which | will place on the Table of
the House. So, my only request to the hon. Finance Minister is to increase the
percentage of money spent on health for two reasons. First of all, it will help the
poor. Secondly, we need to spend a lot on R&D. What happens is this. When we
have to import medicines not available here, what happens is, you end up spending
so much that you cannot afford for critical care. If we spend on R&D, we can
produce affordable medicines here and save many lives.

Another thing | have seen is this. There is higher allocation of Budget at BE
stage, it comes down during RE stage and the amount spent is much lower. So, my
suggestion to the hon. Minister is that the Ministry of Health and Family Welfare be
allowed to juggle funds between the departments. If one department cannot spend,
the funds may be allowed to other department which is in need of it and capacity to
spend. ...(Time-bell rings.)... Sir, when | said that | will speak for five minutes, our
party had two speakers. But, now, | am the only speaker.

MR. CHAIRMAN: Don’t give that suggestion — shifting from one account to another
has to be in accordance with rules.

SHRI SANJEEV ARORA: Sir, | am saying within the Health Ministry. That option can
be given, because funds get lapsed.

MR. CHAIRMAN: The total time allotted for your party is nine minutes. You leave only
two minutes for Mittal !

SHRI SANJEEV ARORA: Sir, we do not have the second speaker from my party. Let
me finish my speech.

MR. CHAIRMAN: He is here. Mr. Mittal is there. He is raising his hand.
SHRI SANJEEV ARORA: Oh! Heis there. | thought he was not there. | am sorry.

MR. CHAIRMAN: Sometimes, it is good to look behind also.
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SHRI SANJEEV ARORA: Thank you, Mr. Chairman, Sir. | conclude my submissions.
Thank you.

MR. CHAIRMAN: Shri Randeep Surjewala.

7t YUy g JROWaTET (JIRRA) : |TART JE18d, MU {31 i &1 999 3,
b ofQ § TuehT fehaT 37T HRal g

RO AYTUT FBIGY, SFERT BT ATG+T IdThR 99 Ta1 entire political science
ATl TRBR DI ST AT H e YRUTHT 21 7Y A1l D1 ATe1 H 781, dfcth g Sl bl

ATl § T gRYTIT§ —
H g TSR] BT S7ET THTETET T8 g1
MR. CHAIRMAN: Just one minute. Hon. Finance Minister, can you really examine

very seriously to tax sher-o-shayari because Imran Pratapgarhi is giving it freely to
everyone? This is the sixth occasion during the day. ...(Interruptions )...

THE FINANCE MINISTER (SHRIMATI NIRMALA SITHARAMAN):  Sir, why not, if the
House agrees and the support of the House is there. It will accrue some more

revenue. ...(Interruptions)...

MR. CHAIRMAN: Please continue. ... (Interruptions)... This will not go on record.

7 YT g YROaTelT @ 3R AR Q2 & poets & YT S AR ST &I SITQIT, Al
oqTST H¥ehel 81 ST

MR. CHAIRMAN: You have diverted the subject. ...(Interruptions)...

SHRI RANDEEP SINGH SURJEWALA: | am coming back to the subject, Sir. W
e TMIIUe f9aT 81 A1 g7c 81, 3R 319 S &4 I o, d1 3 FgIdheN & folw
T8I &1 UT 3R YIS U B dTel 9 <3 b TG 3R W HOIGRI o (oY T8 Bl
TEl 1 Ps IR 9 S &I | <, I VAT 7l © b SRBR ¥ 987 el & 9Rd
@ﬂ%’%%ﬁl’f%l ﬁiﬁmm%ﬁaﬁremarm@?ﬂ,w,@ﬂw,m
- SI 39T Bare 4wy 2, ife 3y W St o 9 311 &, g81 T & WA ¥
TEIGY, T2 HHI 3[S eI aleld 3R A B ARV DI ATTLIHT Te) st H
TG T =g b gar w3 St 77 a9 2016 | a¥ell B Noll § 39 < ¥ I aral
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o o6 2022 T fHAT @ SMHG SR S| 3MHAG A1 SR 81 83, offdhd q&
I T[T SR BT TN 15 3, 2014 D1 JATGROTI T A3 Sl 7 SRS, SIRES
AT ARTAYR, [I8R H STTHH137 H R Hal fob b bl /iasy § 1T UR 50 Hiererd
AT S 3R IFDH! GRATYT U I8 RIS DI IBI BT [HATT DI dIol B
DI, SIoTel Bl DI, [aSTell BT BIad, HE-d DI DA, STHIA DI BRI 39 R
50 TTCTeTd JATHT S| IR AT RIT? ST WRBR 21 BT, 2015 DI U BIc H Uh
219 O Tl H ST Uiy Ses 31 §, If 319 <medl, 31 | I81 3@ g9 - I8l
I8+ el b TAYAYT (a9 FHLT J&) Cost plus fifty per cent profit TR FeiRd
el 8 gohdl, Hifh 399 Alfde "Distort” BT ST | quote two words, A
ATfhe distort' BT ST AT UR 50 WITRIT JATHT &1 T (b dI d1ar 9l 15-15
ARg B I8 S et M1 H A 3T A3 St 3R SRBR & e H o]
TTEdl § b STd FI=IIT JATHST BRI b [ol¢ HOIGR B ST, Al <A BT (R
SIeldT 1 781 2?7 STd NCRB (National Crime Records Bureau) @1 RUIC I8 ardil &1
f ool A1 A1l | 2014 | 2021 T 9 o H 1,00,474 AT 3R W HOIGR
3ITHET B P oY AOIER 81 TY-H NCRB &1 RUIC 9 &1 €, authenticate R
M- 1 WRBR A A b qRaTe] Wil fhar Bl Gl &I a1 i 781 Gaai? Sl
2022 &I NCRB &1 RUIE 3115 &, Sl 14 fa¥iar, 2023 &1 Reflst gs o1, 39+ forar g fb
11,290 fh¥T IR Wl ASIGRI 1 2022 H ATHSAT DI, T & U € H U [har
3R W HSTGR BAR S H ACHERT DR b o7 AR 7, Al U H ARBR BT I
RGBS IR & I 781 8?2 STg Y] NSSO 1 RUIS gardl &1, SHD! RS Al
H o §, 3R Hedl, dl authenticate BT fdh <21 & b &I Uil 31 715 27
JYY B 3MR I o B [P W 27 TR BYY BT Hol ol I Bl AIBR T 4 3R
G b GIEY I8 b4 DT Gl © [ TRBR b UTH (B BT Hol J<b DR &b o1y
U1 781 © 31R 9% I @9, ST ARPR bank defaulters BT 19 ARG 34 TR BRIS SUAT
g2 WA H STeld] 81 31X 3 G 11 TSR BRI BT Sl gRIG | o, SHD! Gl
<d Bl

ot guTafa: 3y sHG! Y sffdifedhe Bl

1 Yo R GRomarer: IR, f[Sepel BT AR, ST | TS i AT gl g1
Ao & fob amexviia Gurafd Agiey ga- f4gM € & 9 s9d 991 491 o He T2l
Ell

MR. CHAIRMAN: You have invoked my indulgence...

SHRI RANDEEP SINGH SURJEWALA: No, no, Sir; | do not have to invoke..
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MR. CHAIRMAN: and | am sure you will place it all on the Table of the House.

it Wﬁﬁfm W,WWW intelligence %BEFI'CIT*T%\;, invocation @1
SR’ Al 81 3Mexuiy Juafy 48iey, WRGR &Y goic § I8 99id ¢ <l g,
3oy g /31 S 7 9 PeT, Mexoiiy fod 991 a8iear 7 Y &gl, § $9 <Hi &
Igd T BT g, {5 & foram e ff < <2 €, S STl 81 7R 31T 319
I TS, I gRT ST U Tl tR S, af 837 81 SIed § g 92 31adh
HeT T

TR, Agriculture Census 2015, 3<% T oI 31T FTal, s RaiE 2018 &
3MMS, ISP AIID I H 14 BRIS 64 G fHam g1 Ged fa s iy 4
ey fad #31 S 71 @Ik WRBR &I IRB I AR AN 7 H8T {11 s fam
o frg 1T, I Ugdt fa 2114 TRIS 64 G § A 11 RIS fh omfiet gudi 3
PRIS 64 G o Hwel TU? 9 o1 fav U, afere, dis 9 T8l Taf 2023-24 H
3MRET IR YIYA A w1 (18 o1 1547 fohee 14 TawaR, 2023 &1 AT | 24 ©C
Ugel HIFIY YT H3i1 Sff IR &1 751 9%, S9! 4l § BT a1 §, a8 dissdl al
U Refist 81 S8 w81 T fh 8 s fhaml &l 18 B9IR HRIs 3T Aol s
HET 11 BRIS 3 3B, 319 U Bl U 8 BRI, dl 3 BRIS 80 NG fhdA™ Bl IS 8l
MT? Agriculture Census ¥ 3 BRIS 64 IRG fhAT TTR-I9 81 777, M9+ SiT 3Rasy fahed
31, S 3 BRIS 80 G fh AT 3R I 81 U, < ST HdTd 7 BRIS 40 ARG IT
ST T ATd hRIS fhar dod forar w1 S 3 8F 98 81 71y

TR, TP AR interesting T2 &, ST gorc A o =20t SiY 8k WRBR = U921
SR, ST SATATI 31 I W 2 3R 9 MY S1G S0, Al S b 5 AI DI STHY
R B | TRDR 39 I FEIT 3R HH BT 18 2| e AT BRIS (b bl HeT
q IS ST B, 319 3R B B! 21 SAIfery Giud forar w=re S &1 U1 |1er 2020-
21H 75 BOIR HRIS AT, 379 Ul Tl &I, 2024-25 H I8 TSHR 60 BOIR BRIS BT I8
a7 g fBR #9 Agriculture Department &1 g9Te 31R €019 I <wT| SEH 3MeRUT fod
] S 3R WRBR & ATHIRAT =1 forar 7 fb I 60 TOR RIS 319 IS 12 RIS
forart @1 e mexeiiy Jurgfy S, AT &R SMUdT 49 sl ook g1 I8
3MEa Ps IR BIAT B

ot gy av7 a1 T2 2
i} o1 g grorare: 781 2!
Y FUTAfa: 31T 319+ T &f Tfid IRau|
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it Yot g gRovare: &, oy )1 Wy 1 fF & 3@ €1 W), § I8 Feaar
GTET AT| $H Y TR, AR THY BT W1 IRIUITI It was directed there only. X, T
12 BRIS fHAMI Bl IR 60 BOR HRIQ BUIT G4, Tl 6,000 BYAT B 3T, IS ol
4,800 B9 7| foT H301 STt ¥ 31 A1 It | Tt W ol forg feam © a1 fhr &l =
Pl dT Terd ford 1Y 8 31 531 &) I8 & & 319 6,000 30 ¥ foham == A &1
BT BRP 4,800 SUY HRAT © 3R {Hami & Txaam i) &9 w1 2l

it [uTafcr: 31l U IR IR Y 21 TS JATYDT HAP R Hel el &, I8 4l 8l
RELIRS

i} Yoty Rig YRoaTe: W=, V9T 7, 319 8 7 dal o,
“3[TYG ST UG fordd i,
qgT [oreT STe GaT Srell

| am only quoting that. STy ¥t Bergrerer faegal Wl B1 3mexvitg qwrafT
HEIGY, e 31 g1 il aTell g1d & 3R Yeb b &b AR IR, Ueh b & o9 &
AR UR, 3MID], H31 3R 3H S B 72 BIIS P BRI (A Dl BAT I [ Tl T
gore g dre fagr S fadr, g8 Wl i) @ 781 feal

[UTATT FBIGY, AT 2020-21 H BV [IUNT BT Hof IoIc Halg IoIC Bl 4.41
GeTeTa 2T, facts can be checked. 2023-24 ﬁ?ﬁfﬂﬂﬂﬁ‘déﬁ%gﬁ[maﬂzw
YT I8 1T, T4 37TET 81 1471 Sl <i<hT dTell 914 8, 98 I8 & o o ure ard
H A TRBR 7 H AU & I97€ & T 1 A HRIS BUA T &) el 3y, 7o
dleT faul He1ey, I8 $ R 2, TH HAM ATesr B & oy 797w 8,
W HOIGR AHET BR &b [T AR 87 WRBR] bl b ATAR 8P T H U
[T T & oIy ASIGR &, TR 89 1 9l BRI DU d199 dllel od & | Heled,
 ATeT &R AT BT b1 |l AT E, i 3Tqeh! ST I Ha &b FHe I A8l g
2018-19 H 21 BVIR, 44 BRI BUY W &l [$Y, 2019-20 H 34 EWIR, 518 BRIS B
g 81 [y, 2020-21H 23 FUIR, 825 HRIQ U W e by, 2021-22 H 429 TRIS
SUY WG9 el fhy 3R 2022-23 H 19 TR, 762 TRIS BUY W el Y| 39 I BT
foPaT Bl SITU, T B, B B - TS U U 8, S 59 IS &b I 37deT IS-1
ElEN

3MERUY UM ABIGY, o AR |aTdl Sodl & & fham & oy <g7aq
AT R, FTH §H THOHUT Bad ©, SHDI TRT] BT BT R 781 &7 DIy AYBR
gol el B 81 Gabdll & fob Wl faRIE A @ret 1Al & Raerre ol fovar
faeell BT SIS IR SXd 9l ]8T, 700 (BT P 8l Y, Wl AOIGR Pa &l Sy,
TSU-TSUBR WX ST 3R STg SHHT Mgl e 81 dl G 39 d1e & AT WeH
Bl 1o foarl & forg THTHd) @l MRET BT BT AT 3R IHSD d1a I Bl 1 Hel
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IS RE! DI IR H BIS (&7 SIY AT Yol ST, Tl 9T GIFARTI bl ST Dl 3 DIy
BT T2l TeT, T ool Pl IRBR Bl TG B BIAd A1 Y&, T I J4FT Tl
TS, &RAT BT b Y IS Bl Blg HAT TE1 X617 I8 Y WAl &, Sl AR o8 d
IodT 8, ST § g3 fade 9 3R IS 99 I MU 7199 W 59 I &b AT 1G]
dledl _§"I X, HISTYT dXBIRY ¥ 31g WTQW ‘Maximum Suffering for Producer’ &9 1T
2, instead of ‘Minimum Support Price.’, dI{dh THUIYT & H1IH &f 8] 9d & 3T I8
g 21 & {6 IR R tHrad) R fhAr & vad wiied! € 981 g1 ¥ el I8 a1d
$Hact Y& SIdT] 8] B8 I8 §, Ieeh H ARDR H §U ARSI AR HIRIRHT BT TSl
DR AT &, Sl URIdeder R =1 f&am 812022-23 # 3FR 319 Hdel IUST 3R
BTl WRIE BT bl oxd, dl AYTIfT HaIed, 39 3R I8 A&+ did ST RSP
oY § IR BHAT BT b ST UGB I AT IR, 2022-23 H Tdhedr M &
AT g 1 891K, 68 ARG T UGT a1 3R TAUAUT IR el WRIS §s 187 A1k, 92
9IRS T 17.59 URerd, df 91! Bad dal 15?2 916! 99 9ok 91d § fq6 &
g 731 W=, <11 fIal8 & B 8, Rihear MR & ST & Jaldd AEi,
ROl |91, Yo, el 39 321 | 376 oG, 96 B9IR €4 Ual g5, W #8Ied,
JMY dfep SITUA difh ARBR gRT THUAUT IR $hddl 48 BSIR € Hhddl @3l s,
I 0.13 TR ERIE! Ts| WRGR gRT fha™ & 1 t_R¥e Bel W gHudt oR el
RIS TS| TR, MY STl BT bl SRITI 2022-23 H fHA & gRT 276 TG, 90
gSTR 1 &Tcl Ugl €5, TR WRGR g§RI THTHUT R 1 o1, 20 SR €, I 0.43
e @RI Tg| fHdT™ Bal SITe? &7 319 <97 & fhA™ BT IIoIRY drdhdl & A=
STih SH1? SaR, TSR], YA 3R JbT - A Sl IR g1 hdol ©, A 2022-23 H 491 14,
70 BSIR €1 U1 8, IR AT ARBHR RT THHU! TR 1 1%, 28 TSR T, T 0.26
TRIC Wl MERR, 3R 3MY A &1 IoTRT didhdl & MR Bls <1, oI Hal
SITQ fhar, e fhar? gaRl dR® A9+ Hel b 3R IRy drebdi &
TR 9 EﬁE éﬁ, ve iR &t NINUIA I 9 market intervention price mechanism AP
SN 213 T Market Intervention Scheme price support mechanism qield 81 I8 EK%
TR ¥ Falrg 718 ot 8, § A § {6 RER IR Bdd T8 @i 9ol g, W a1
WRHR W fHA™ B 0.43, 0.17 TRIAT B W, T SAfAT 811 Hal b 89
Market Intervention Scheme Y 21 377X 3T 39 I, A1 # 3MMYH H # T TR
b 2023-24 7 72 FRIS fHAMI & foIU 39 WD ¥ Revised Estimate Hadl 40 HRIS T
R, H1 S ATl BT JoIc Sw@l, Al 319 S I8 SIUH| 2024-25 H 3R [HA Bl
B Bl dHd R ViTy, RIBSRSED %I'Q JMI Market Intervention Scheme ) Udh oY
YT G &1 72 BRIS fHaml & B & folt U oIRg 0! mexoiiy gHmafa Sft,
93 amex W anexofiy forg w5 St 9 off g SR amah HrewH W € BE 5 39
JE o DI JATAIIHAT &, Tl dI 59 <91 BT fHa S-G9 S TR Bdd d9dT e
3R ITHST BT BT
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3RO FuTafe Sft, Tvq Bl ST Irorr, g It I8 IR & STl &,
ag 4] 319 UTSAC SN HU! HAT5] IS 99 5 21 H I8 F| $8 61 §, H 9gd
fTHaRY & I8 ®8 T §I 39 FaT H 23 TS, 2022 P XGR 7 Sd19 {337 3i”
RBR F 119 H I8 FIfEd BT © Tb W 2016 I W% 2022 & §1F 1497 St
=, S S ST IS FATeH 2, 40 FOIR BRI JATHT HAR 21 I § T8 B8 BT ¢l
IE PR A I & Ucd IR od§ a1 21 9%, S= Wiy & - 1,509,132 #RIs
3R TP &1 Tl el -1,19,314 BRIS| I8 S HAA ST JIoT &, FIT Ig UIgde
T U & foTg FATHT HHATS B ATSTT 82 WIS ST T HAT Sil & I8 Uid
ORI A DHAR AT 7 GIGH B ST AISHT A 11 DI ol | AR S,
I3 P! =TS I © [ 89 Tdh TRW BX Wi [hAM B 8: TR 39T I $I §8T8 adl
g, TR fHam & 919 I 25,000 TYAT Ui IR B ATl SIS & 9 H fhTel o B
DT A §| FHTITT ST, 3T I ST & AR AT 37U 81 4 ga gaex Il o,
Safory § 31U HeT H o 8T ¢ fhAT &1 S8 1 2 — SIsidl| SIelel W s, 2014
H yeraTeSl SCT &l — 3 BUAT, 46 U U SfIeR| ST 3118 3R =l A1el 918 I
SIoTel IR YRS ST ST & — 15 9T, 80 Uy TIfY &R, AT 357 Ufererd 3ifdes | 3R
39 BT of, 3R 9 2014 P € TR ¥l of 31U, AT STl 15-20 DU e 31T &l hH Bl
SITQATT| SR FHYRT S, § §9 9aH & A H A1 AT (b el UG -SloTd
R TERATSS ST GQThR, T ARBR 1 Al Alel H §9 <2 &b AN 9 30 A BRI
HHY B

MR. CHAIRMAN: "~ will not go on record.

SHRI RANDEEP SINGH SURJEWALA: | withdraw it, Sir.

e qUTaf S, 319 o Wl IR TR g e o fear 7, Shudadt o
foar 21 U8l IR 9 3 H Wie R U T SIgdc!, fham & daex W 12 TR¥e
STeet, e & Wl & SUBRON TR 12 TRUC Sde!, fha & dieee gdrs
TR 18 TRAC SITACT | SMERoig FHTafey Sft, TAT /A2 75 991 § Ugell IR o 59
SRI h TN | I 7 MeERoiy fad #=it Sft 59 W SaRT fIaR &= &1 i 781
A &2 HRT I B SIS HR (I8 3TRIY 2| ISRV FHIYT Sil, Jel e, fhar
P ETE, ST BiCATSOR B, S9! BIAdl 1 dl fha & HaY dis <1 1 ...(SaasM ). .
SIQUT BT §77 2014 H 1,200 B 3 31T 1,350 DU Bl TAT1 IS AT S &1 JRAT Bl
P T8I © - TS 50 fohell T 5 fhall WIT HF BRP SHRT WIS BT BT 45 fholl BT
P fST, 319 ST & fb Teh PpIcs BRI, 319 Ui IR A1t fedn a3 TRER g,
Sl feaE & @Wie B, IRIT S b A 10 fhal wrg bt of | fBar arae

* Not recorded.
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JTSTIART B TATT? Tl 2014 H GISTRT & B BT |G 450 BUY 7 3R 31T 850
JYY 2, TAH {1 400 BYY BT OMBT &1 T AR, U WG 2014 H 260 BUJ Ul &
of} 3R 31T I8 340 T HT 77 81 39 ol H o 1MUY BicATgoR ARTS! BT 25,447
HRIS BUIT BIT o1l IRAT TR 10,147 RIS DI AlGHS] BIC oIl HTel, T U&l &
TR I8 o UKI| 3R d goIC Bl &9 H Sxdd, A1 I8 U b A &1 gRar &1
10,147 HRIS BH 81 AT TGP b IR 1 [hT BT I[SIRT =t &1 8| Febelll §HDI
AfRTST W 15,300 BRIS TUY I folTl AR AfKTS! HIST T T&! 81 25,000 T
gfiT TR IR frd™ @t 919 4 et S &1 81 foda w118 ure aret 7 ax1 47
g fHAT A 81 1Y 3R 377 Pad @ {3 I g drgdrel e oft! ... (agm ). ..

3Mexoiy | Sft, goie # TRI9 3R fha & A1 ASHd 3R Wil |
Rectars Te! A a1 Bidll TeT Hall TR HedTl AT B 9gd 99l ggl ATGRY
e H3l S 7 W el BEl fh 89 < & 80 BRIS @l Dl 8 Had 5 fhell arger a1
g U od &1 TS d 9T ol Y {6 $7 S8 H HRART IIE T B Bl ARBR
I @Tel GREf Bl ddbR 3T A, [T M dedtd 39 A4 4IgH )
BT IS R {1, AT M g 3R 2 8IS AR, T e IR gae
H & fh B 5 fohall 3T 8% HeH <7 &l UG8 ®© - 3 39 Ui fhell ardet 8iiR 2
B Tfct fell g1 1ot & a1 75 Ufrerd Frde 3R 25 Ticrerd g faan S ve1 81 60
BRI AN BT 3R 5 fhell et 3 BuAT Uikl fohell IR <, a7 9994 8 900 BRI 3R 20
dHRIS AN Bl 5 el g 2 B U fhell IR <, 1 g © 200 BRIS, o1 ol BT
fepe=t <1 - 1,100 RIS 3R Feex VAT ST AT S <21 gacl [T Bl I8 9 b
RIRIREY Tae & TR ST JIoHT Bl 1,100 BRIS Bl YT od ©, 30 o RIS
USTel, SIoTel & ¢ 9 FHaTel oidd © IR Td §9 AUAYTHR dI8dTel HHNd &, I8 (64
UHR BT 9 8, B el Ugd T &! TR, TH Hd & NI b AIBR BIAHR ATh e
dXHTl This is what they are doing by Pradhan Mantri Garib Kalyan Yojana. dI€l
GRET DI FleFST - 3R 59 e b goic H g, ol MR fay #3i1 Sff 3R IR
< W YRET DI AT BT 41 7,082 BRI BIC (71 81 TRIG b A1 I8 IR Hl,
T AT FaTe B

TR, AXHR YA, -0 STl HF A1 984 91 Bl §, IR el d1d 39D
I Bl T 2023-24 H T AN Bl URE Hfed WhIaRIRT & gole 9+ foam
6,359 HRIS, TR 98 U1 BF ol faar, STafed faT 5,400 HRIS IR &l & 959 BRI
Frc RUl I8 Tl 9IS & JThIR B 919 21 GUH-3STT o - U HAT
ST ST 7RI ATSTT - JATY 2023-24 H 2,050 BRIS b GOIC DI YU B AR
e ford=m - 450 BRIS| 39 TRIE] BT 1,600 BRI 81 BIC f&UI Free coaching for SC
and BC students, 2023-24 ¥ &1 fth 47 ®RIs <1 3R Rargss ot 7 fovan faar -
14 BRIS 82 G| Id 32 BIs die AUl AT IR SRt & {10 Sa<q Ao
HR 3MTI 2023-24 H MO fag #2ft S 7 997 § 990N &t - S¢ Al HRIS 3R

a1 fopa= - 80 BRIS - SHHT W 70 BRIS BT STl SI-ANfCHSS ST & I
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DY THIH H 2023-24 P g9 H ATYA GV B 40 BRIS, fIT fhd=T - 15 BRIs; M
25 PRI ITHT W BIe feAT AT T dTel I%hIs HHATRAT & {oTU 2023-24 3R
2024-25 H 319 U Bl Blel el all Fecl A4 P &b National Action for
Mechanised Sanitation Ecosystemn (NAMASTE) &R 3| 2023-24 H i H 3770+
YT B & 98 BRI, foar fra=, Rargss wiRede & uar g & 30 #RIs, M+
68 BRIS I Wl BIe fIU| 3G T 91971 T2 ST, dSHY B &I gore it fuoo
AT & GPBIEel 39 AT 10 BRI DIC [GATI T I8 AMYHT TAAT AR -7 & A1
I B, 39 91d BT HaaT It &= g8 7|
TR, H AR AT H7 B 37U I TG BT, i AT FHI YR 8T 147 2
HH-HH TAR o e ¥ IR g+ ford o 1
"IN Y Bl WITel § 3
WYY BT SIITST TR 78] I,
VT TE BTN STHIN Tl FoIv 37T &,
VT ST [BRGIY ToIY 8] 3Tl
sl . ol . R o,
319 ¥l 98 aTT &,
IRISTITIN STeT] @ e SVFT] BT
WIS ¥ TTH 81
@refl Rifersv qreft 919 97 1 3778
T &7 SIS JHPI,
&7 % ©Tel [o77 HoIg b1 g5 53T
7 & ST JHB
FT Hps] [beridiev dgor g oied
3EH & 77 P AR g & g,
T 379 FE5I B EAI%] 7971 ¥ 37T
7T 4T Bl GBIR GAl & gA; " (AT Dl E).

MR. CHAIRMAN: Please conclude now. Your time is over.

7t urdiy R YRoaTe: 97, Had 30 AhH S|
"FIT B Gl & T¥ 4 31T @ Glel] 1S P FTETIET,
T A1 & 7E I RIS SiN Wl gt @l faeee 2"
"I31, BN B ISTITHI3I A FI8¥ 1 377137,
Rt fore it & &< &1 o7l <iain”

MR. CHAIRMAN: Surjewalaji, you should conclude. ...(Interruptions)...
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Y Yordty g grorarer :
"8I ST ST’ &G BRI Tl G131 [
T7E BNIEd §Y 85T @1 31arel G718 781 qdl... "

MR. CHAIRMAN: Nothing will go on record now. RUT&Td g JRoIATe SiT, AT &g
IR I8 Hel & M9 I S & 8, A J31 BT ...(FALH)... § qiet 81 I,
ST He M & M # SI1&T ST BRY, ST STHGRT SAfg] .. (FEH)... 3FR
ferepeidT, A1 3MMUd! UdT oI fh 71T & 9 BBl &, Hal SIS 8, dal Taul 8,
FT-F 8 ..(FAGH).... G, I8 G BT ...(FFIM)... T8I, T81, 3T 31 FHal
e 319 S Bl ...(FAH).... ¥R G &, 37T 15T F91 H AR I8 U= bl Ryyoic
IR &, HH 1Y fHe 7a #| 1d M. 3R YeSId| 3R 31 781 Hed, al H &l
qIeAdll 3T $g IR USRIHC & fog dal i i af S 81 &4l SISy, A1 91
AT, SITST YT, MTUDT ATTId BT Ul oI 31T 3iTdhs! § % T Now, Dr.

Amar Patnaik, you have eight minutes only.

DR. AMAR PATNAIK (Odisha): Mr. Chairman, Sir, as the name suggests, it is only
an Interim Budget, with the full Budget slated to be presented in July, 2024.
Therefore, instead of getting into the granular details of the budgetary allocations for
various sectors, which many speakers have spoken about, | would like to offer a few
suggestions to the Government to consider while presenting the full Budget in July
2024. Before doing that, | would like to compliment the Government and the Finance
Minister for exercising fiscal prudence and not being drawn into populist pressures in
view of the impending Lok Sabha elections but maintaining continuity in the broad
policy trajectory of the last four years of an investment-driven, digitally-anchored and
innovation-nurturing economic growth model, thereby re-affirming macro-economic
stability and boosting the confidence of citizens, rating agencies and businesses in
the country as well as globally.

Increase in capital expenditure by 11 per cent, a research fund of Rs.1 lakh
crore, the new urban housing scheme for the middle class, withdrawal of petty direct
tax demands, making PMJAY more inclusive by including ASHA and Anganwadi
workers and helpers, promoting vaccination and also providing free vaccination
against cervical cancer are all steps in the right direction.l would also like to really
appreciate the outcome and not outlay-centric welfare saturation model followed by
the Government. This is something which the Finance Minister mentioned in the
Budget. | will start with the economy and my suggestions in that regard.

While debt financing is common for a growing economy, India's current public
debt-to-GDP ratio stands at a high of 81 per cent of which approximately 57 per cent
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belongs to the Central Government and the balance to the States. Even though fiscal
deficits have been kept under a tight leash following a glide path, a recent IMF report
raised concerns about the long-term sustainability of India's debts. | am happy that
Interim Budget has recognised this and has estimated less borrowings in 2024-25
compared to 2023-24 from 15.5 lakh crores to 14.13 lakh crores. However, can we
do something more? The Government has met its disinvestment targets only twice
during the last ten years, firstly in 2017-18 and, secondly, in 2018-19. We have to
review our strategy on this front and not completely abandon it if value can be added
or unlocked in certain identified CPSEs by this route. This could reduce the deficit
burden.

Since 2021, Odisha has been presenting a Status Paper on Public Debt and a
Fiscal Risk Statement along with the Budget every year. This practice could probably
be followed here also. | think, a separate committee should be set up to engage with
this issue in greater detail and if structural changes are warranted in current practice
of the RBI, as being responsible for the debt management of the Central Government,
then, the same could be followed.

Sir, India's overall tax to GDP ratio is around 18 per cent and in the case of
Centre, it is 11.6 per cent. Therefore, there is a need to hasten pending GST reforms
of upgrading the GST network to prevent fake supplies and fraudulent claims of Input
Tax Credit, explore the possibility of taxing new emerging technology-backed digital
platforms that host online games, private virtual digital assets by way of Government
regulations and similar such initiatives, and exploring the possibility of non-tax
revenue from user charges on various UPI applications, securities and capital market
transactions.

My second point is on subsidy administration. There is an urgent need for a
revision in the policy pertaining to two of the highest subsidies costs of the
exchequer, which is the fertilizer subsidy and the food subsidy. Though India leads
globally in average in several crops, our productivity is low compared to the global
average in these crops and it has, in fact, been declining continuously despite
increasing use of chemical fertilizers and a fatter subsidy bill as a conseqguence.

Imbalanced use of nutrients, deficiency of micro and secondary nutrients and
depletion of soil organic carbon due to overuse of fertilizers are some of the prime
reasons for reducing yield. A possible solution to this can be setting a cap on the
number of subsidized bags of fertilizers per farmer as has been done for subsidized
LPG cylinders, bringing urea under the NBS regime and many other efforts.

Sir, | also recommend that the Department of Fertilizer and not the Department
of Agriculture be allocated separate funds for the promotion of nano-fertilizers and
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organic fertilizers so as to re-orient their basic vision and objective towards natural
farming and not work at cross-purposes with the Ministry of Agriculture by promoting
use of chemical fertilizers. There has to be a long-term plan to phase down use of
chemical fertilizers over a fixed period of time. In the immediate term, in order to
address the rising import dependency on urea, the GST on raw material for fertilizers
ought to be reduced to incentivise domestic production of the same.

With respect to the food subsidies, | highly recommend directing them from
mainstream crops like wheat and paddy to coarse grains like millets, which would
reduce groundwater usage, improve the soil regime and empower the tribals too, as
millets are largely grown by tribals. It will lead to the transfer of subsidies to tribals. A
national plan should be prepared for gradual implementation of the above strategy.

As far as inflation is concerned, approximately 40 per cent of agricultural
produce in India is wasted. Thus, it is an apt time to implement post-harvest 'farm-
gate to market' end-to-end integrated cold chain systems and processing facilities
alongside increasing investment in climate-resilient agricultural practices. | am happy
that the Finance Minister has recognised this in her Budget. As far as employment is
concerned, my suggestion is that given the gender disparity in the labour market,
what could be done is to bring women into the labour force through SHGs, gradually
building their capacity to upgrade themselves into micro and small enterprises, a
model that the Odisha Government has started following under the direct guidance of
hon. Chief Minister, Shri Naveen Patnaik. We could have at least five medium and
small enterprises in each district within the next one or two years through a concerted
intervention, which will be women led.

While several steps are being taken to boost the manufacturing sector through
the PLI scheme, | would strongly suggest that PLI scheme separately for hand-made
weaving and crafts where 56 per cent of the labour force is women may be thought
of. It should be different from the textile sector. (Time-bell rings.)

Sir, on financial regulators, my suggestion is that there is a need to develop
institutional structures and protocols with a defined point of closure in place, which is
publicly notified, so that the people who are to inquire about the status of licences,
about removal of imposed restrictions and interpretation can get guidance. This
grievance redressal mechanism is currently missing in the regulation sector,
particularly in the financial space. This needs to be built.

MR. CHAIRMAN: Thank you.
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DR. AMAR PATNAIK: Sir, last one minute. There is a need to promote use of
regulatory sandboxes to ease the understanding of start-ups and MSMEs of the
regulatory requirements and their compliance. This could also be thought of.

Lastly, | would like to thank the hon. Finance Minister who mentioned that the
Union Government will focus on the States in eastern India and ensure that they play a
pivotal role as growth engines in realizing the vision of a ‘Viksit Bharat . (T/'me-be//
r/'ngs.) Sir, one minute, please. This is my last speech.

MR. CHAIRMAN: We have to conclude at 6.00 p.m.

DR. AMAR PATNAIK: Sir, | will just finish. | would, therefore, like to reiterate the
demand of the hon. Chief Minister of Odisha to confer a ‘special focus State’ on
Odisha and transfer at least 60 per cent of the clean energy cess collected on coal
extracted from the State to the State, countering the scourge of natural disasters
regularly encountered by Odisha. These are just a few suggestions for kind
consideration. Thank you, Sir.

MR. CHAIRMAN: Now, Shri Ayodhya Rami Reddy Alla.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Thank you, Sir, for the
opportunity to address this House on this Interim Budget for the fiscal year 2024-25.
In her presentation, the Finance Minister, Shrimati Nirmala Sitharaman, outlined a
vision for a prosperous India, harmonising with nature, modern infrastructure and
leveraging the trinity of demography, democracy and diversity. The Budget, rooted in
the four pillars, seeks to establish macro-economic stability, drive capital expenditure
for infrastructure, empower the poor youth, women and farmers and foster job
creation. It is worth mentioning that the Government’s goal aligns with Garib, Yuva,
Annadata and Narishakti. Emphasizing the transformative journey of the Indian
economy over the past decade, she highlighted the structural reforms, pro-people
programmes and a renewed sense of purpose. This disha nirdeshak Budget aims at
Viksit Bharat, an India where opportunities are created for all, supported by the
principles of ‘Sabka Prayas’. The effort inspires us, but achieving it necessitates
recognizing regional realities. | state this today representing the unique needs and
aspirations of the State of Andhra Pradesh.

In her Budget, the Finance Minister has allocated Rs. 9,138 crores for railway
projects in Andhra Pradesh, which is very commendable. This reflects a substantial
increase compared to the earlier Budgets. The commitment demonstrated through a
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total investment of Rs. 68,000 crores underscores the Government’s dedication for
enhancing the rail infrastructure. Our State is experiencing a robust transformation in
railway infrastructure, marked by the commendable achievement of 97 per cent
electrification completion. Rapid pace of laying 246 kilometres of rail tracks annually,
along with several ROBs and RUBs, showcases a focused effort. The establishment
of one-station-one-product stalls under the Amrit Bharat Station Scheme is a
commendable initiative. It is concerning to note the absence of any mention
regarding the operationalization of the South Central Railway Zone. Despite the
submission of the DPR by the relevant authorities to establish the new Zone, progress
has not been made. We want the Government of India, the Finance Minister and the
Railway Minister to look into it. | urge the Government to expedite the
operationalisation of this Zone at the earliest.

The PM Gati Shakti Scheme aimed to transform India's infrastructure and
logistics sector by streamlining planning and execution of projects to reduce logistics
costs needs to put more focus on it. The scheme encountered significant challenges.
India's high logistical costs, amounting to 13 per cent of the GDP, have diminished
our export competitiveness. This is very important to bring Gati Shakti Scheme on
track very urgently. Low credit off-take and several other identified problems have
put only two out of 16 identified Gati Shakti Cargo Terminals operational in Andhra
Pradesh and the data on the estimated employment post-operationalisation of these
terminals are also not encouraging. It is very crucial to address these structural
issues and macroeconomic stability concerns. | would urge commissioning of more
Gati Shakti Cargo Terminals in Andhra Pradesh with more focus in the current
Budget.

On income tax, Sir, the Interim Budget maintained existing tax slabs but
introduced an income tax remission scheme under Section 87A, aiming to alleviate
the tax burden for those earning between Rs.5 lakh and Rs.7.5 lakh. However,
Rs.12,500 relief is inadequate amid rising living costs.

There is a need for the Government to consider providing more substantial
income tax relief for the middle class and salaried individuals, considering the rising
cost of living. This would significantly impact the disposable income and spending
power of our citizens.

Despite Andhra Pradesh Government appeals, a discrepancy in population
coverage under the NFSA persists. It is excluding almost 1.47 crore rice cardholders.
We urge the Central Government to re-examine the methodology and include these
deserving individuals in the scheme, ensuring food security for all citizens of our
State.

119



120

[RAJYA SABHA]

MR. CHAIRMAN: Thank you.

SHRI AYODHYA RAMI REDDY ALLA: Sir, | think you have given me eight minutes. A
few other things are left.

MR. CHAIRMAN: But you are sharp enough to conclude early.

SHRI AYODHYA RAMI REDDY ALLA: Sir, | will just put it across. We want the
Government to put focus on the Central Agricultural University for Andhra Pradesh.
Also, put focus on Polavaram Irrigation Project. For that, further funding certainly
needs to be given. For that, Revised Cost Estimate needs to be looked into.

Next is support for aqua industry. Andhra Pradesh has best potential for this.
For that, investment needs to be looked at.

Spending on health and education needs to be improved. The State has
brought a lot of investment. We need to put that in. With this, | conclude, Sir. Thank
you very much, Sir.

MR. CHAIRMAN: Shri A.D. Singh. Five minutes.

SHRI A. D. SINGH (Bihar): Sir, | want to draw the attention of the hon. Finance
Minister to certain areas. As we know, most of the countries in our neighbourhood
are antagonistic to our country. | found that the Defence Budget is only 1.89 per cent
of the GDP. Most of the money out of it goes to the payment of salaries and pension,
and very little is left for modernisation of Army, Navy and Air Force. This percentage
is far less than what is being spent in the neighbourhood by China, Pakistan, etc. |
would request the hon. Finance Minister that at least we should spend four per cent
of the GDP on defence so that we can quickly modernise our Army, Navy and Air
Force for the security of the country.

We have the Border Roads Organisation. The Government is laying border
roads of 1 km or 2 km or 5 km length near Indo-China Border. The money allotted to
the BRO is only Rs.6,500 crore which | find is too little. In this kind of prevailing
situation, | request the hon. Finance Minister to make more allocation for that.

MR. CHAIRMAN: Thank you. You have already made two important points.

SHRI A.D. SINGH: | have just seen that in the year 2022-23, all of a sudden, the
investment in the Union Territory of Jammu and Kashmir rose to Rs.2,153 crore from
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Rs.500 crore. So, we would like to know where this money is being spent. Another
thing is regarding Kisan Samman Nidhi which is about Rs.6,000 for the farmers. |
think that this is too low an amount for any farmer to get. So, | request the hon.
Prime Minister that at least Rs.24,000 per farmer should be given so that they know
that they have some sort of money from the Government. 29 labour laws have been
amalgamated into four Labour Codes but they are not implemented because the rules
are not there. The number of scholarships for students of minorities has not
increased from 2013-14. | think the Government should have a relook at it. Then, the
total liability of the Centre has more than doubled from Rs.90.84 lakh crore to
Rs.183.67 lakh crore between 2018-19 and 2024-25. According to the International
Monetary Fund data, the general Government debt, that is, combined domestic and
external liability of both the Centre and the States, is in excess of 80 per cent of
India's GDP. During UPA regime, debt -to-GDP ratio fell to a low of 66.4 per cent in
2010-11; it rose gradually to 66.7 per cent in 2013-14 and 70.4 per cent in 2018-19.
During the current NDA regime, debt-to-GDP ratio rose to 88.5 per cent in 2020-21 at
its peak. So, the country is under heavy debt. Each and every citizen has a huge debt
on his head. | think the Government has to take a serious look at this.

MR. CHAIRMAN: Thank you, Mr. Singh.

SHRI A.D. SINGH: Sir, one last point. There are two small things which | want.
Particularly in areas which are suffering from water shortage like South Bihar and
other agricultural areas, the Government is not spending any money for reviving the
water bodies which used to be there from time immemorial. In the case of the
Ministry of Health, though our respected Prime Minister (7Time-bell rings.) wants
atmnirbharta in the purchase of equipment, we should allow them to import high-tech
equipment, which is not made in India. Thank you, Sir.

MR. CHAIRMAN: Shri Elamaram Kareem; two minutes. ...(/nz‘errupz‘/ons)...
Actually, | thought one minute was good enough for you knowing your intellect. Your
party has four minutes. If only one speaker, then you have four minutes. Earlier, we
had also listed Dr. V. Sivadasan. So, now, you have four minutes. You get the
benefit of his absence.

SHRI ELAMARAM KAREEM (Kerala): Sir, Interim Budget presented by the Finance
Minister is an attempt to conceal the harsh realities faced by the nation behind a veil of
false claims. There is no concrete plan in the Budget to overcome the challenges
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faced by our nation. People have realized that the tall claims made in the Budget are
simply false statements. The Finance Minister claimed that the BJP Government,
which has been ruling the country for the past ten years, has taken India forward but
the reality is just contrary. In the Budget, there is the Minister's rhetorical exercise to
hide the collapse of the economy despite claims of a 50 per cent increase in average
income and moderate inflation; the ground truth reveals a different narrative
characterized by soaring prices of essential goods and widespread unemployment. If
the size of the economy is the criteria, Pakistan and Bangladesh are better than
Finland and New Zealand but when we look at the Human Development Index,
Finland ranks 11" and Pakistan at 161. According to the parameters of the BJP
Government, it has to be said that Pakistan is better than Finland. That is the
difference between the claims. The Finance Minister said in her speech that they
would bring the full Budget in the next July. It would remain as a dream in the mind of
the Finance Minister. ...(Interruptions)... It is never going to happen. After the Pran
Pratishtha in Ayodhya, they think that everything is in favour for the BJP for the next
election and nothing has to be done further. ...(Interruptions )... But it would not work
out. In this Budget, there is not a single mention about the workers. The 60 crore
strong workforce of India did not find a place in this Budget. They are the real wealth-
makers. This is pro-corporate Budget and all our Public Sector Undertakings are to
be handed over to the corporates. That is the recommendation, that is the proposal
in this Budget. ...(Interruptions).. The Finance Minister claims that this is pro-farmer
and pro-poor Budget. In the Budget allocation, the allocation for farming sector has
drastically reduced. The allocation for agriculture sector in 2022-23 was Rs.4,68,290
crores. In 2024-25, it is Rs.3,63,944 crores. The total subsidy in 2022-23 was Rs.5.7
lakh crores.

MR. CHAIRMAN: Please wind up. ..(Time-bell rings.)..

SHRI ELAMARAM KAREEM: In 2024-25, it is Rs.4.09 lakh crores. Food subsidy in
2022-23 was Rs.2.72 lakh crores. In 2024-25, it is Rs.2.05 lakh crores. ...( Time-bell
rings.)..

MR. CHAIRMAN: Thank you. ..(Interruptions)...

SHRI ELAMARAM KAREEM: That is the picture, Sir.
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MR. CHAIRMAN: Thank you. ..(Interruptions)..  Four minutes are over.
..(Interruptions )...

SHRI ELAMARAM KAREEM: So, only with Ayodhya they cannot win the next election.
MR. CHAIRMAN: You have said so. ...(Interruptions)...
SHRI ELAMARAM KAREEM: | am concluding, Sir.

MR. CHAIRMAN: You have said so. ..(Interruptions).. Dr. M. Thambidurai.
..(Interruptions )...

SHRI ELAMARAM KAREEM: Please, | am concluding. ...(Interruptions)...
MR. CHAIRMAN: Dr. M. Thambidurai, three minutes.

DR. M. THAMBIDURAI (Tamil Naolu): Hon. Chairman, Sir, thank you very much for
giving me the opportunity to speak on the Interim Budget of Jammu and Kashmir and
also the General Budget.

Sir, the Central Government and the State Government, both are taxing
nowadays. Now, the Budget Session is going on here; the State Governments are
conducting -- in Tamil Nadu, today, some of the MPs are making a dharna as they
could not get the money from the Central Government. But, at the same time, if you
see the Budget of the Tamil Nadu, what they are doing is, they are all taxed heavily by
the DMK Government on house tax, property tax, electricity bill, transport and even
on the liquor price; they have increased all. The common man is suffering in Tamil
Nadu. Whatever the DMK promised in their election manifesto, they could not fulfil
and are sidelining the people. Take, for example, the flood situation that took place.
Hon. Finance Minister visited and hon. Home Minister visited. Then, DMK MPs met
the Home Minister. They are satisfied, they are going to get money. Now, in the
media, they are telling that the Central Government has not allocated it. | want to
know from the Central Government: Have they allocated any funds for relief or not?
They have to clarify that. It is the bounden duty of the State Government of Tamil
Nadu. They cannot put the blame on the Central Government. They have to spend
the money. Recently, the Chief Minister of Tamil Nadu visited Spain. He said
Rs.3,000 crores are coming as investment. | do not know if it is a fact. [t is for the
Government to clarify if that money has to come towards Tamil Nadu. Also, you
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know, when our Edappadi Palaniswami was ruling, at that time, he gave a lot of relief
to the farmers. He is a farmer, he comes from a farmer family. He is a worker and he
knows the problems of the farmers. Edappadi Palaniswami, like Amma and MGR,
gave a lot of relief to the farmers but the DMK Government failed through all these
things and " the people of Tamil Nadu. Therefore, | want to know from the Central
Government what are the things going on in Tamil Nadu.

MR. CHAIRMAN: Thank you. ...(Interruptions)..

DR. M. THAMBIDURAI: Is it afact? What they are doing, | want to know that.

MR. CHAIRMAN: Thank you. ...(Interruptions )...

DR. M. THAMBIDURAI: Only one minute, Sir.

5.00 P.M.

Sir, | want to, once again, say that the DMK Government has failed to fulfill all their
election promises.

MR. CHAIRMAN: You said so. Why repeat? You said so.
DR. M. THAMBIDURAI: They got the vote and” the Tamil Nadu people. Thank you.
MR. CHAIRMAN: Now, Shri Jawhar Sircar; ten minutes.

SHRI JAWHAR SIRCAR (West Bengal): Please, Sir, this is one opportunity we get in
the whole year.

MR. CHAIRMAN: Yes, please.

SHRI JAWHAR SIRCAR: Sir, thank you very much, but | would like to start by asking
the Government, our Government, that is, the Government of people of India as to
what exactly is the GDP growth now. The impression that we get is that it is at its
highest ever in history, that we are about to reach $5 trillion and $3 trillion and we will

" Expunged as ordered by the Chair.
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be number one in no time, if we get elected. But, that is not a fact, and | would like to
place on record that the growth of GDP under the UPA's tenure had been over 8 per
cent, 8.1 per cent. The growth of GDP under this Government in the last nine years
has been just 5.5. That is not bad. But, it is 6.5 per cent, and 5.5 per cent is less
than 8.1 per cent. This year, it may reach a very high level of 7.3 per cent but it does
not destroy the averages. We need to be clear about statistics, instead of misleading
the people. The problem is that there is a feeling that everything began from 2014.
And, everything began from 2014 and before 2014 was an era of complete darkness.
In the previous 67 years, nothing was done. As you know, as mature people, we just
cannot go on quibbling these sentences. We have climbed up to the fourth floor and
now, we are climbing up to the fifth. But, we need to congratulate ourselves for
coming up to the fourth floor in the first place, before we talk about the fifth floor. |
have mentioned everything like the GDP growth. What are these 67 years that | keep
on hearing? Ten years of those 67 years when there was Janata period and
respected Shri Atal Bihari Vajpayee's period. So, that is 20 years to the NDA
Government in some form or the other. We have to get out of this before Modi and
after Modi syndrome. | have mentioned fiscal deficit, | have mentioned GDP and | will
touch upon fiscal deficit. This is an extremely worrisome trend. It is not in just 5.8 per
cent as we mentioned. Government has done and improved it from 5.9 per cent to
5.8 per cent admittedly. It is in terms of absolute money that stays on my taxi meter. |
have to pay for it with borrowings. This is the Government that lives on debt. It is like
saying that somebody is wearing the neighbour's Banarasi Saree or somebody is
wearing the neighbour's suit and claiming that c\iﬂsll, H fore {jw "§"I This is not on
because that is not yours but it is somebody else's. You have borrowed it.

In 2019, it was heartening to see that the Government made a pledge that we
will keep fiscal deficit within three per cent of GDP. That is a very heartening step
because three per cent is difficult to keep. But, this Government made this pledge.
Earlier Governments had also made pledges but that pledge has gone for a six, a
complete six. Last year, it was 6.4 per cent, double of 3 per cent. This is
accumulated debt, my family debt that | have to carry. Right now, the total debt
burden of India stands at Rs. 164 lakh crores, domestic debt, and | am not even
including the foreign debt. It is Rs. 164 lakh crores which means that 8‘\’%@?\_’!17?[ Eall
1 9RG 17 B9IR B9 BT ol a199 4T 81 This Government has put this burden on the
people of India. You can reach a GDP of $5 trillion. We should reach a GDP of $5
trillion but not at the cost of such heavy borrowing. Sir, you know, what is the
quantum of borrowing? The quantum of borrowing is exactly the size of the Budget

125



126

[RAJYA SABHA]

ten years ago. Ten years ago, the size of the Budget was this. The problem is on
taxation.

On taxation, we are one of the lowest tax countries. | am not suggesting that
go on increasing the tax on the common citizens. The common citizens are already
burdened not only with taxation but with GST. | am talking of the exemptions given
specifically to the corporate classes. | wish the FM was there, but two hon. MoSs are
here. My submission is that Rs.4 lakh crores has been the notional loss--notional
loss, incidentally, was coined by one of your favourite bureaucrats--on account of
that exemption. Sir, the hon. MoS, the hon. Minister has replied again and again in
writing to my questions that Rs.14.5 lakh crores--Rs.14.5 lakh crores is an
unimaginable amount, the budget of five to seven States--has been destroyed, has
been written off and may come back in inches. What may come back in inches, we
may loose by miles. It is Rs. 14.5 lakh crores in the first nine years, we are about to
close the tenth. It will be at least Rs. 16 lakh crores. This Rs. 16 lakh crores is
common money.

One can say that there is always a loss when you lend money. Of course,
there is a loss. Businesses mean that there might be a loss. What is called as the
percentage of Gross Non Performing Assets (GNPA), the international standard is
one per cent. There are countries after countries that do less than one per cent.
Some countries go up to 1.5 per cent, 1.8 per cent, - 1.7 per cent - ¥ hX ﬁ, HIT
ST What is our GNPA? What is our NPA? It went up to 11.5 per cent. What | am
trying to hint is that the huge amount of excess GNPA is not what the babus or the
bankers are telling the hon. Minister that we need that to clean up that account. PR
Iz garsil b et ydrse e fohan, fhda! Sia # U T3, fhae ofer - U8t 59
ATl BT STaTd &1 Before you say, 491 B AT B+ &I, 31 TR Ah R &, 59 TR
ST ﬂé? €, they are mostly abroad. One Modi, sorry! | don't mean, BAKKI HIl, |
mean Nirav Modi. Nirav Modi is a good example as to how you can loot the banks

and go abroad. Choksi, Jatin Shah—I do not know how they are all from the same
place, but together, the total loss on account of fraud admitted by the Ministry is
running at Rs. 1.17 lakh crores. My State's dues are Rs.1.15 lakh croes and Rs. 1.17
lakh crores has been looted by them. Income-tax result shows that we, common
citizens, have paid 76 per cent higher in the last four years and the corporates have
paid 24 per cent higher in the last four years.

Just see the corporate bias of this Government. Foreign Direct Investment,
EK(_‘—'?[ PULIL] I Irerd %\r that Foreign Direct Investment has come. Sir, for your kind
information, Foreign Direct Investment has fallen from 3.5 per cent of GDP in 2007-08
to one per cent of the GDP now. These are hard realities that we need to consider. It
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is not a question of blaming game. This country belongs to both of us. Then
remittances. We are surviving on remittances of Indian workers and Indian
intellectuals abroad. It has reached about 125 billion according to me. It may be
higher, the Ministers can clarify.

Our problem is, our tax to GDP ratio is much too small for a good Welfare
State. A Welfare State that looks after health, that looks after education, that looks
after everything needs a higher tax to GDP ratio and that is something that can be
easily, honestly administered on those who possess wealth and who appear every
now and then in the Forbes Magazine as the first richest man and the second richest
man. We can do it in a very legal manner to taxing Securitization. They pledge the

market value of their shares for 'securities' against bank loan. S¥II @Wgc WX <
BRI There is nothing equitable about it. | am not much in favour of Wealth Tax, it is a
regressive tax. But you can always tax it at that securities point.

The States are being continuously deprived and Finance Commissions have
always given between 41 and 42 per cent devolution to the State. Sd-Tl dgl HHIIH
J3T 2, Pl (AR 41 URHUCT AT 42 URHT B F-T1 In this, this has become a source
of fear, a source of terror, what we call fiscal terror has been unleashed on the State.

Sir, | am mentioning a person in the House by name, if you permit, because he has...
MR. CHAIRMAN: You need to give...

SHRI JAWHAR SIRCAR: Okay, Sir, | won't mention the name.

MR. CHAIRMAN: Yes, please.

SHRI JAWHAR SIRCAR: | will mention that an official of the Government, of NITI
Aayog has said in writing and it is published everywhere that against 42 per cent
devolution to the State in 2014, when this Government came to power, he was asked
to cut it down by 10 per cent. By 10 per cent by a Chief Minister-turned-Prime
Minister! Sir, this is something that we just can't believe that the same person who
fought for States, the moment he became PM said, o B! B N, dnlc\l, cblc\l,
2T Bl LAl Hd T BRI Our State is one of those that has been picked up for
slaughter, picked up for terrorism, fiscal terrorism. Tamil Nadu is another, Kerala is

another, Karnataka is another. Sir, it is a Government of cut, cut and cuts. Food
subsidy has been cut by 3.3 per cent this year. This year, fertilizer has been cut by
more than 10 per cent, fertilizer subsidy ! Total cut this year...
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MR. CHAIRMAN: Please conclude.

SHRI JAWHAR SIRCAR: Sir, | am concluding. The total cut this year is from Rs 5.8
lakh crores to Rs. 4.1 lakh crores. Education has been cut, health has been cut,
NREGA has been cut. Where are you spending the money? On capital investment !
Capital investment for whom? ...(Time-bell rings. ).

MR. CHAIRMAN: Thank you.

SHRI JAWHAR SIRCAR: The capitalist class has been able to give only 10 per cent of
the GDP to capital formation and you are spending money on them. On every sector,
there has been a cut. HX, WW%\', FﬁﬁQ‘cﬁaﬁﬁﬂTél ﬁ‘ﬁ%ﬁsﬂ:ﬂiﬂfﬁﬁ
Te1 Bl

“IEHR H T Y 1, IHT 3fR 991,

=AM, T < Al 60T, Bk, B4l

MR. CHAIRMAN: Jawhar Sircarji, you are in confusion about Hindi also. M| fa=<]
EEER IR

SHRI JAWHAR SIRCAR: Thank you, Sir.
MR. CHAIRMAN: Now, Shri Binoy Viswam; you have three minutes to speak.

SHRI BINOY VISWAM (Kerala): Sir, the Finance Minister was elogquent in her speech
and promises were again showered here. Sir, the area was repeated in different
words, the very same Modi's guarantees. The country has the right to ask everybody
in the Government, what has happened to the earlier guarantees - guarantees for
employment, guarantees on the poor, guarantees for the women, guarantees for the
housing, for health care, all the guarantees are forgotten. They are dead and lost on
the States. Again, the PM is travelling all over the country and repeating the
guarantees. In the Parliament also, they have made every opportunity useful for them
to repeat the guarantees. The Finance Minister, | really love her and respect her.
But, out of the compulsion of politics, she is also repeating the same guarantees
here. But, what has happened to it? On food subsidy, it was mentioned here, there
are cuts. For the agricultural sector, all the benefits are cut. For the fertilizer subsidy,
it is cut. For the common man's health care, again cuts. And, this Government
doing this kind of cut on the poor! The country can ask as to whose Government is
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this. This is a Government of the super rich. This is a Government that always
forgets the rights of the workers and the poor. And, the Government is continuing
these promises. Sir, on 16" February, the country will witness a bandh by the rural
poor. On the same day, a strike will be there, by the workers of all sectors of the
industry. That means the country is on a revolt. Sir, today, the Kerala people have
come here for a big strike at the Jantar Mantar.Yesterday, the Karnataka Government
had come here. Yesterday, the Prime Minister told that we are dividing the country
into North and South, no. We are unifying the country as one and one. From North to
South and from East to West, the country has come together to fight against the
norms and rules of the Modi-led Government. ...(Time-bell rings.)... This
Government is not for India's unity. Sir, Kerala is often being treated in a very bad
way. Our rights are being taken off. All the figures that our hon. Finance Minister is
going to repeat here, are far from reality. Whatever we have achieved as a State, we
are now being punished for that. Give us our due share. We have a right. We are a
part of India. And for that right, we demand our share from Government of India. But,
Government of India is giving shabby reasons which are unfounded and telling that we
have given, we have given. Where is that money? You have given the money to big
people. Your interests are well-known to everybody. This is the Government of Adani
and Adani Government cannot be justful for the poor and for the nation. ... (Time-bell

rings.)...

MR. CHAIRMAN: Thank you.
Thank you, Mr. Viswam. The next speaker is Shrimati Vandana Chavan; not
present. The next speaker is Dr. Ashok Kumar Mittal; you have four minutes.

S1. 3N AR Fda (Uo19): A GHTaly J8Ied, MU J31 Bis4 4l IR
qIe B AT &1, 9P [T AYHT TIaTs| TR, F@i H 9gd AR e[ g1 Bl
%Wmaﬁmﬂ?ﬁmﬁaﬁwﬁ%ﬁw%,\_rﬁappreciable%\reyﬁ'\’g?
IR B 9 TR 774 g1 § R WRBR AR 9 &b & ANRSG DI 39 g1 JdgHS b
fTQ 9e1g <=1 AT AR, B UH $3gS o, Sil 374 T unattended &1 I HUR
HIRT ARBR DT 2ATST AT & DB BT AT

A JGT H311 &1 75 Al Sl 7 3 SaRT, 2019 Dl ${EIT A HIUF bl
3T BRI Y S Bl U 1T AR (&1 ST ST SaH, ST {6, 5 s
H ST YT SISl 3R H GG § 6 H 9 TR o1 |ell g, il a8 Lovely
Professional University & 9107 § feam a1 88RY A9=17 fa<t §30Y St 5 349 91 |
W & SRIF 59 AR Bl SIexT 3R Hel b 89 AT Us SaHldiol ¥ 319 U 8,
S e 2, ol 39 UR RT AT W21 S 4 U e & & i1 89 9159 Ue
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CTAToN UR WAl R V8 ©, 98 Sitsidl & RI% 0.7 Uferd 81 59 Wiel 99 9 &9+
1T 9 37T BifHT i fbar, =re 98 dear 81 3R 39 U ATST 1 Wi 91
3, A1 TS B9 WIS US Toarel A At rgdu™ & SIRT g &t TR 99 gl
& a7

R, PO AR 49T &1 B9 $91 A% FS7 (9519 3R 57 3t fAfdw @1 a1
BN B, Al Tadd R Ih TSR bl b H 89 164 M H I 108d TR KR &l
AR, BH 80 BRI AN bl U 12 41 3R 25 BRIS AN Bl TRIST A qTex Hebrer
BT I PR &) AT SR SSHT H 8H 125 QM H I 119 TR IR g1 |-, &4 gal
91Rh 3R demographic dividend @1 ST HR B

N U Ao 9189, I8 Toidd 8TR SSad B JIR Bl 8, SAd! Rl
authenticity &, @IT credibility &, d 9T calibration &R &, $Hd IR H BH $O FIATT
q@_—'ﬁﬂl ¥ ygal Y &8 g bl ‘g;", in this House, we cannot generate an eco system taking
cue from any report. Anyone in any part of the globe can calibrate us; we are not

subject to calibration by anyone and everybody. We have to look at our home. We
know the situation about hunger. Just see the position which has been reflected;
please go ahead.

S1. 37¥Nd PAR R SN, A1 &9 Greld fHA &l 91 BRd &, offd TId
e 99 & faareg & 50 gfererd Tt glesd R &oil © 3R YaNsl doll 74,000 SUY BT
21 R, BY MAMYR YR Bl 919 BYd 8, offh A W 8ART SHIC 14 Uferd d& ¢
T 8, S A9 & Tara 7 WY el I8 91 hal 2

TN, B9 910 B & fh ST W aTell ) O 7 RIS W SN Bl TS 8, olfdh
THRT tax to GDP ratio 314t 4 Rt .11 =R¥ic 8, o7 f NSt ddist & 3iad 34
vferd & 4t g - 81 W, 89 Rebls UHSISNE Bl 91d B €, Sif fob Y2y g,
Aifh TART Tade-Tal S fwel 10 auf # <9 1 9g1 81 I8 99 2014 § 121 55 <g
BRIS U1, T8 39 183 AT HRIS 8l AT &1 WX, &H "AGd1 A1, GddT f[AH™, Aaat
fIear " &1 919 B &, b SHRT SHIATH! Bl Sl YT 8, 98 H-ITs &, s kb
5 Tfcrerd AfeqqRe AN & U 60 URRIA do 81 R, 8H 'SP AR’ &I a1
BN ©, olfh BART WY goic Rt 94 oIRg BRI 7, Sl Sits Il &1 Rt 1.6 TR¥C
gl R, §H N TIRUICH Bl 1 DRI &, Sl 9 QG 1Y 8, olfbT TR
TRUICH e & 3R IHSI URATNT RIT 8, g 3|l db 84 TN H -Tal 31T B
TR SITeeR ¥ 3MEAYR YIRYIC ‘3TN’ &I HeIR H 37T 7, o g8l | o
AT F PIg IS Tal I T8 81 AR, §91 99 a1l & dravfa H FRTeT 721 g1 31 1A
2 f &9 Waa! fird ) &1 AHRAT B, AR BT U JUR TR 941 © iR fawa T
ST 21 ...(AHF B ). I dTell TRBR, A8 I fh<t 1 a1t a1 81, 9 q3
IHIG & T a8 39 9 TRl &l gl Hel|




[ 8 February, 2024 ]

AR, 3T H § AR Sfeawd] & I9 IR WiHI BT S1eh HAT A, b
IR A o F3 St 7 9 BeT 51§ WG el fhar, a1 AR Afgersil &
goic: BTGl Dl FATH BRI § AR ITDh! A% F S Ulchdl A U I FHATG BT

_§’:

sl g7 3791 g8 =1 ST%TH] T &,
& BT H17 o IV 4 &/ v 43 1S,
#Y &Iv7cTl &1 geial SIeEl da 81"
T IaTE, TR

(I\/IR. CHAIRMAN /n the Cha/r.)
MR. CHAIRMAN: Shrimati Nirmala Sitharaman to reply to the discussion.

SHRIMATI NIRMALA SITHARAMAN: Sir, | understand that a total of 33 Members
have spoken, and today, distinctly, on the Finance Bill, about nine speakers have
spoken. | thank all the Members who have contributed to this debate. Although the
Budget Speech and the Finance Bill, all have come with the spirit of Vote on Account
and Interim Budget, there are aspects on which hon. Members have spoken. While
just highlighting some features of the Interim Budget and not going into greater
details, | will try to respond to as many Members who have spoken on the subject.
Sir, this is about the Interim Budget of the Government of India and Supplementary
Demands for Grants for the current, running year, 2023-24, for the Government of
India, and we are also dealing with J&K's Budget, Interim Budget for a part year
2024-25, as much as we are talking about Supplementary Demands for Grants of
J&K. So, we are dealing with four Bills plus the Finance Bill which, on being passed,
will become the Act. So, totally five different legislative things we are talking about.
Sir, the highlight of the Interim Budget is that we are indicating clearly the emphasis
given on capital expenditure for (l) immediately after COVID to revive the economy,
and (ii) subsequently after a year or two to sustain the good pace at which the Indian
economy is growing. The route that we are taking is to spend on public infrastructure
creation, asset creation because that, as opposed to spending on revenue
expenditure, gives you better returns for the investment made. | was a bit astonished
to hear hon. Member, Jawhar Sircar, probably confused capital expenditure with
expenditure on 'capitalists'. The capital expenditure is spent on creating assets which
can be used by all citizens equally and they are common infrastructure which
improves the ease of living for everybody and gives access to farmers, access to
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small manufacturers to reach the nearest port of call or railway station or market yard
in a better way, in a smoother way in a short time. So, it is a bit worrying. That is
because, | presume, somebody who has had a long tenure in bureaucracy, by
mistake, — | would like to believe — mixes up capital expenditure with expenditure on
capitalists. ...(Interruptions)...

SHRI JAWHAR SIRCAR: Sir, | would like to say...
MR. CHAIRMAN: No, no.

SHRIMATI NIRMALA SITHARAMAN: Sir, | have heard him. He should allow me to
speak now. ...(Interruptions)...

MR. CHAIRMAN: No, Mr. Sircar. | will not allow it.

SHRIMATI NIRMALA SITHARAMAN: Sir, this is becoming a bit too much.
...(Interruptions )...

MR. CHAIRMAN: No, Mr. Sircar. | will not allow it. We have to believe in some
procedure. ...(Interruptions)... Yes; hon. Minister.

SHRIMATI NIRMALA SITHARAMAN: | have to be bold when something wrong is said
here. Sir, this kind of distortion to certain terminologies which are used in the Budget
cannot be — they have been used even earlier; | am sorry to submit, you may correct
me, Sir -- without an intent which is not completely bona fide. This is not acceptable
at all. And, if ideology drives us to say it, please, let us have it and say that.

Hon. Members, | respond to hon. Member, Shri Randeep Surjewala who has
raised a lot of relevant and pertinent questions on agriculture. | will, certainly, give
him as much answer as is possible for me. But, to give a twist — even tongue-in-
cheek twist — in an august House like this, | want the Chair to take a view on it. It is
because, ultimately, all of us are seeking answers, trying to give solutions, and if
answers are not up to it, | am very well ready to accept corrections. But, this type of
twisting of words worry me a lot, because all of us are sitting and hearing one another
with seriousness. We wanted to address it. | am sorry to begin like this, Sir.

Therefore, the highlight of the Interim Budget, being ‘Interim’ as it may, is to
underline the fact that during recovery and post-recovery, we are able to sustain a
good growth for the economy and have a greater multiplier effect, without us having
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to spend on revenue expenditure which gives less return for a rupee. And, | am
basing it on the RBI’s study. If, on a rupee spent on revenue expenditure, you get
hardly Rs. 0.98 only; meaning, for every rupee spent, not even 98 paise return
comes. Whereas, when you spend on capital expenditure, for every rupee spent,
you get about Rs. 1.46 return in the short duration and in the medium and long-term
also, there is return. And, therefore, the route of spending money through the public
investment in infrastructure gives us a greater return and, in-situ, it create jobs. Sir,
wherever projects are done and where public money is spent, jobs are created, local
services also benefit and that ripple effect in that ecosystem can have a greater
impact on the neighbouring economies which are smaller pockets which can become
like ripples in a pond. Therefore, this route, globally, has been adopted as one sure
shot way in which you can get sustainable growth and we are seeing it. Therefore,
even in this Budget, we have committed to spend about 17 per cent higher than even
the current year’s RE. We are spending 17 per cent more for the coming year. Then,
that same outlay is higher than the projected GDP growth rate of 10.5 per cent during
the next financial year. So, if you are projecting a GDP growth rate, the growth in the
capital expenditure for creation of public infrastructure is growing faster than the real
GDP growth itself. It is the projected number.

Sir, with capital expenditure being the focus, equally, particularly in the last
three to four years, we have made sure our debt management and also the overall
management of the fiscal is done in such a way that we honour the glide path for the
fiscal deficit that we had given in 2021. So, if the glide path for the fiscal deficit had to
take one particular trajectory and come down in a particular fashion, we have
complied with that. That was approved by the hon. Houses of Parliament and we
complied with that. This year, actually, | could have stopped after reaching 5.9 per
cent, which is complying with it, but we brought it down further by one decimal point,
and instead of 5.9 per cent, this year, we have given a fiscal deficit number of 5.8 per
cent. Similarly, for the forthcoming year, where it could have been 5.2 per cent, we
have made an effort to bring it down to 5.1 per cent without, in any way,
compromising on expenditure, particularly on welfare and also taking care of the rural
economy. So, | would like to highlight these two points for the benefit of the House.
And, when | said that, we are also making sure that the fiscal deficit will be managed
without hurting any of those projects that are important. | just want to quote selection
of projects and schemes which will showcase that the cut has not at all happened in
any of these projects or schemes. It is not that in order to make sure that the fiscal
deficit is managed, we are trimming down on these. Itis not so. So, for instance, for
the Department of School Education and Literacy, the BE of 2023-24, the current
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year, had Rs.68,805 crores; and, what we have given now in the BE in the Interim
Budget for the coming year is Rs. 73008 crores. It has not come down; it has gone
up. Then, the Department of Health and Family Welfare had the BE of Rs. 86,175
crores in 2023-24; now, it is Rs. 87,657 crores. It has not come down; it has gone
up. The Ministry of Minority Affairs had a BE of Rs. 3,098 crores in 2023-24; now, it is
Rs. 3,183 crores. The Department of Rural Development, which is so significant for
many of the rural-based projects, had a BE of Rs. 1,567,545 crores in 2023-24; now, it
has gone up to Rs. 1,77,566 crores. The Ministry of Tribal Affairs had a BE of Rs.
12,462 crores in 2023-24; now, it has gone up to Rs. 13,000 crores. The Department
of Social Justice and Empowerment had a BE of Rs. 12,847 crores in 2023-24; now, it
is Rs. 13,000 crores. The Ministry of Women and Child Development had a BE of Rs.
25,449 in 2023-24; now, it is Rs. 26,092 crores for the BE of the coming year.

Now, | come to major capital allocations, which generate employment, which
create assets, which give better market linkages for farmers, and which also provide
better connectivity so that ease of living is also highlighted for common citizens. Rs.
2,58,606 was the BE allocation for Road, Transport & Highways; whereas, now, in
the Interim Budget, it is Rs. 2,72,241 crores. For Railways, the BE allocation was Rs.
2,40,000 crores; now, it is Rs. 2,52,000 crores. For Defence, the BE was Rs.
1,71,375 crores; now, it is Rs. 1,82,241 crores.

(MR. DEPUTY CHAIRMAN in the Chair.)

States were given funds with interest-free proposition and also that it will be given for
50 years where they don’t need to service the loan. Rs.1,30,000 crores was done in
the BE of 2023-24. We have retained that Rs. 1,30,000 crores. So, States are
actively participating in asset creation with public money. This money is given by us.
They themselves would also invest in capital expenditure. So, over and above what
the States would put — that is not a condition — we have allocated this much. As per
a formula given for the tax devolution, so is the formula used for this also so that every
State gets a bit of the capital expenditure allocation.

Sir, now | will talk about the ‘Allocation for major flagship schemes.” PM Kisan,
about which hon. Member, Surjewala, spoke about, and | will, certainly, reply him,
but | want to tell, Rs. 60,000 crores was allocated in the Budget Estimates, 2023-24.
It continues to be Rs. 60,000 crores even now for 2024-25. PM Awas Yojana
(Rural), Rs. 54,487 crores is now Rs. 54,500 crores. PM Awas Yojana (Urban)
which was Rs. 25,103 crores is now Rs. 26,171 crores. Jal Jeevan Mission was Rs.
70,000 crores in the Budget Estimates and now it is Rs.70,163 crores. Rural
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Employment Guarantee Scheme, the MNREGA, was Rs. 60,000 crores in BE 2023-
24 and now it is Rs. 86,000 crores in 2024-25 BE. Gram Sadak Yojana which was
Rs. 19,000 crores is kept at Rs. 19,000 crores. Samagra Shiksha which was Rs.
37,453 is now Rs. 37,500 crores. PLI Schemes was Rs. 8,965 crores and now it is
Rs. 16,021 crores. So, no major scheme, no major flagship scheme, has been
curtailed nor have we reduced the allocation.

Sir, if | talk about the Supplementary, this is the second and the final batch of
Supplementary for this year, 2023-24, and, in that, primarily, there are 71 Demands
and one Appropriation. But where does this money go? If the House passes this
Supplementary Demands for Grants, where does this money go? Rs. 3,000 crores
goes for nutrient-based subsidy scheme for P&K fertilizers. The Department of Food
and Public Distribution for PM Garib Kalyan Anna Yojana gets Rs. 9,231 crores;
Defence Services, for their revenue expenditure, which is for meeting additional
expenditure towards pay and allowances of Armed Forces and other establishment
expenditure requirements such as stores, transportation and ECHS, get Rs. 13,548
crores. The Department of Economic Affairs gets Rs. 5,000 crores. That is for transfer
to Senior Citizens Welfare Fund.

“Transfers to Jammu and Kashmir'; they have asked for Rs. 3,000 crores.
That is for essentially meeting additional expenditure towards Central assistance to
the Union Territory for bridging their resource gap. So, Sir, these are the features.

Sir, | just want to highlight the Jammu-Kashmir Interim Budget and also the
Supplementary Demands for Grants. The Vote on Account has come for seeking the
approval of the House for Rs. 59,364 crores. Their BE for total 2024-25 is Rs.
1,18,728 crores. Of that, they have sought the Vote on Account for Rs. 59,364
crores. The Central Government will provide Rs. 41,751 crores to the Government of
Jammu and Kashmir for the year 2023-24 —that is the current year — and Rs. 37,278
crores in the year, 2024-25, as assistance to the Union Territory. And their
Supplementary Demands for Grants which |, for a moment, said from our books, is
Rs. 8,713 crores, and that is mainly for repayment of debt and power procurement.
So, these are the highlights of all the four Budgets, Interim and Supplementary,
Government of India and J&K.

Sir, | will also, for a moment, speak about what are the main features of the
Finance Bill this time. With that, | would have addressed the features of all the Bills.
The main feature of the Finance Bill with all the taxes remaining the same -- we have
not changed the rates at all — is that there are certain changes to the TCS regime, the
Tax Collection at Source regime, which we have made in the Finance Act of 2023.
And, thereafter, some changes were announced through a press release, as a matter
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of clarification, on 28™ June, 2023. But that clarification was regarding the
remittances under the Liberalized Remittance Scheme, the LRS, and on sale of
overseas tour packages or travel program packages. In line with the announcements
made, amendments have been proposed in the Finance Bill, which was an
announcement already made. The mention was already made in the last year's
Budget. But this is the Finance Bill through which we are coming up with those
changes. The second one, Sir, which is worth noting, is the startups. Certain

1St

startups are eligible for some tax benefits if they are incorporated before April,
2024, that is, this year. The period of incorporation of such eligible startups is
proposed to be extended by one year, that is, if they register or incorporate their
company by s April, 2025, they will still be eligible for those tax benefits. So, we
have just given that one extension. Similarly, for units located in the international
financial services centre, we had earlier said that if they are established before 31%
March, 2024, those tax incentives will be available for them, but now we are
extending them also till 31°" March, 2025. That is the second change which is being
brought through the Finance Bill. The third one, Sir, is an extension again, of
limitation date of investments being made in India by the Sovereign Wealth Funds and
Pension Funds, which also attracted some benefits, that is, if they have invested in
the infrastructure sector, they are also getting extended till 31 March, 2025. The last
one, which is of very important consequence for the middle class, the small
taxpayers, is a very big issue which | want to highlight. It is proposed to remit small,
unverified demands up to Rs. 25,000, which relate to financial year 2009-10 and also
earlier years. Just to remind hon. Members, some months ago, there was a lot of
discussion about some tax claims being made that pertained even to 1962, 1970 and
1980. They asked, 'how come the tax is being claimed now for those past several
years?' So, those are getting addressed in this and there are demands pertaining to
the financial year 2009-10 and also 2010-11. Similarly, the demands for 2010-11 of up
to Rs. 10,000 are also proposed to be withdrawn. So, it will be a big relief for small
taxpayers who, for very long years, were being pestered for some dues, like Rs. 500
or Rs. 1,000, which accumulated to Rs. 25,000 and in some other cases Rs. 10,000.
So, these are the only changes which are being brought in in this Finance Bill and no
tax rates are being amended. Therefore, the discussions that are being held here on
these highlighted features and other features are what | wanted to respond to.

Sir, there was this particular discussion by Shri A.D. Singh and Shri Imran
Pratapgarhi; | can't see both of them here, but never mind, | will respond to them. In
the Lok Sabha, if a Member is not present, | am not expected to answer, but | will
highlight some of the points because there are many other Members who may also be
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interested in knowing the answer. Sir, the labour force in the country has increased
from 49.8 per cent in 2017-18 to 57.9 per cent in 2022-23. In rural areas, labour force
has increased from 50.7 per cent in 2017-18 to 60.8 per cent in 2022-23. The
workforce in the rural areas increased from 48.1 per cent to §9.4 per cent by 2022-23.
So, for the rural areas, unemployment rate has actually decreased from 5.3 per cent
in 2017-18 to 2.4 per cent in 2022-23. So, | want this to be laid on the Table for clarity
so that when Members raise the issue, this is something which | would request them
to take cognizance of. Similarly, women labour force participation has risen to 37 per
cent in 2023. It is a substantial increase from 23.3 per cent recorded in 2017-18. So,
in a matter of five years, that is where we have gone. It is a surge of 13.7 per cent
points during the last five years. Female enrollment in higher education has also
increased by 32 per cent since 2014-15. So, there are facts which all of us should
take cognizance of. Even as we talk of our Indian economy, there is more work to be
done; | grant that. But there are significant progresses being made and we need to
take cognizance of it. Again, probably, Shri A.D. Singh and Shri Imran Pratapgarhi
had spoken about 'Lakhpati Didi' and women's participation in that. | want to
highlight the fact that currently there are 83 lakh SHGs, with @ crore women working
across the country, with empowerment and self-reliance. In this interim Budget, |
have announced to enhance the target for 'Lakhpadi Didi' from 2 crore women to 3
crore women. With Government assistance, we are going to train them in using very
many marketing techniques and also to work with them to make them part of GeM
portal or market their goods through any of the ONDCs. If they are prepared, through
SHGs, we are going to give them training for using drones which can be used in the
farms and the fields in the rural areas.

(MR. CHAIRMAN /n the Chair.)

Dr. Santanu Sen, | cannot see him here, had raised this question about retail inflation.
The retail inflation, | am glad to say, has declined. In fact, today, one of the
newspapers very clearly showed how the cost of 'thali’, a plate of food, has actually
come down, particularly, for not the vegetarians but for those who are non-
vegetarians. So, the cost is being calculated and today the media carried it. But,
here, | am happy to say that retail inflation has declined from an average of 6.8 per
cent in April-December, 2022 to 5.5 per cent in the corresponding period of 2023.
The RBI also had the Monetary Policy Committee meeting and even they have been
indicating that inflation is coming down and it is well within the tolerance band. This is
not the first time they are saying this. Last time when they met, also for that period,
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they did say it. The core inflation has declined from 5.1 per cent in April, 2023 to 3.8
per cent in December, 2023. Dr. Santanu Sen also spoke about Global Hunger
Index. For the benefit of the House, | want to submit humbly that Global Hunger
Index is not a balanced approach to measuring hunger. Let us be conscious of it.
...(Interruptions)... | would like to humbly submit, as much as it is said that you
cannot doubt those agencies, the very proposition of looking at data given by
anybody, just as the data given by the Government of India, is that it is subject to peer
verification. That is the whole idea of observers, economists and statisticians looking
at the data. Just as you treat Government data, nobody is beyond criticism and
nobody is beyond critiquing. So...(/m‘errupz‘/ons)... Let me finish my answer. Sir, |
have heard everyone of them. ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, sometimes, it is so ridiculous, so farcical that
some countries find, according to such calibration, that they are ahead of India. And,
they are wary, they are surprised; we need to be cognizant of it. How can we allow
any organization to calibrate us, generate an ecosystem and generate an impression ?
And then, we have illustrious Members, with education abroad, indicating to us; we
must believe in them. Very frankly, | appeal to all the Members that this House needs
to take note of the ground reality. We must come out of that servility that any agency,
without examining that, will indicate where we are, how we are. My health has to be
assessed by my doctor. Someone there will say that my health is not good! This is
dangerous, let me tell you. The hon. Member is not here. Mr. Kapil Sibal has found a
new role and the new role is of a journalist. Now, the distinguished senior advocate
becomes a journalist and then goes to a former Governor and evaluates my health,
examines my spine. Though the act, of course, is highly despicable-- | do not want
to go into it-- yet, can we allow just anyone to engage into these activities? Within
the country, we have enough bodies. | do want that there must be proper statistical
evaluation and a robust mechanism to evaluate the health of our economy but, surely,
we cannot place ourselves in the hands of those bodies. Already, enough damage
has been done by them. Every time India's rise is there, trust me; do some
homework, and you are capable of doing it, Madam Amee Yajnikji. You will have
enough time also after some time. What | mean to say is that we must engage
objectively and passionately. ...(/m‘errupz‘/ons)... | am not looking at it from a
political partisan prism. We must learn to have our robust mechanism. We will
evaluate ourselves and then we will respond. Anybody anywhere in the globe,
working in an inspired manner, motivated by someone else, funded by someone else
says it and we take it as the gospel truth. Sorry; it is not correct. We will have a
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debate in the next Session on this issue. We will not have this calibration. Now, the
hon. Finance Minister.

SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir. When | say that it is not a
balanced approach to measure hunger, | am giving the reasons as to why | am saying
so. ...(Interruptions)...

MR. CHAIRMAN: Take your seat, Dr. John Brittas. Nothing will go on record.

SHRIMATI NIRMALA SITHARAMAN: Sir, when | say that it is not a balanced
approach, | am stating my reasons. The reasons can be rejected, but |, as much as
any other Member, would also want to place on record my point because all of us
speak responsibly. We bring in data. It is up to the House to hear it and contradict it
or accept it, but please hear first. The Global Hunger Index measures multi-
dimensional nature of hunger by just relying on four indicators - under-nourishment,
child wasting, child stunting and child mortality. It is not a comprehensive index as
three of the four parameters focus only on children. The sample size of the study is
only 3,000 households. IMR, Infant mortality Rate, is falling in the country from 40.7 in
2015-16 to 35.2 in 2019-21. This is the NFHS Survey, and the sample size is 6.37 lakh
households. So, please look at what is the basis with which the study is coming out.
Then, as per the NFHS-5, there has been a broad improvement in indicators relating
to child health and nutrition with a decline in the proportion of stunted, wasted,
underweight children under the age of five. So, a study which we are doing is based
itself on 6.37 lakh households compared to 3,000 households. We have a reason to
question the methodology. Therefore, | am putting this point out, and each one of
us, as Members, who have our own experience in public service, can please look at
this and have a peer review done. No objections. And it is not as if everything which
is against the Government, we would reject it. These are the data which all of us are
going to use. | use data belonging to a period when you were in Government. It is an
absolutely common thing to do. | have no objections. But my reasons are these.
Then, Sir, India has adopted a universal food security framework to protect its citizens
from hunger through PM Garib Kalyan Anna Yojana. In the BE of 2024-25, Rs. 2.05
lakh crores have been given towards food security. This covers 80 crore beneficiaries.
They are getting it, and it is definitely the responsibility of the Government. It is not as
‘we are giving’. No, not in that sense, but we want to be sure that nobody is left out.
But sometimes we are criticized for that as well saying, ‘It means you are admitting
that 80 crore people are poor’. Please, you can’t have it both ways. The data was
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then there, and based on that, we are giving it. Somebody else’s data which is
based on 3,000 household samples is reliable, but that data which the Government of
India gives, because it is based on 6 lakh households or more, is not reliable!
Anything which is criticizing the Government is good enough. Anything which is
actually telling the truth about the Government is rejected. Sorry, dg RCIERSIIS
ekl Sir, furthermore, under the PM-POSHAN Scheme, in BE 2024-25, the amount
has been increased to Rs.12,467 crores. The primary objective of the Scheme is to
improve the nutritional status of children studying in classes | to VIII in eligible schools.
So, that is one thing, Sir.

There were questions about inflation, how we are managing it. | have been
answering questions in this House. But, | would just want to highlight that in order to
enhance access to food, the Government has taken very critical steps, for instance,
to make available aata, to make available gal, to make available onion and to make
available rice. Bharat branded aata, Bharat branded da/ and Bharat branded rice are
now available in the market. It has been available for some time. | will give you the
data for it, Sir. Bharat Aata is available at Rs. 27.50 per kg. | am not just saying the
number. Till now, 2.37 lakh metric tons have already been sold in the market as on
28" January, 2024. People have bought it. It is not as if we have made a provision
and people are not buying it. People are buying it at that price. To that extent, the
prices are cooling down. Bharat Dal is available at Rs. 60 per kg. for one kg pack or
Rs. 55 per kg. for a 30-kg bag. In that, 2.97 lakh metric tons, as of 31%" January,
2024, have already been sold in the market. Bharat Rice, launched only a few days
ago, gives rice at Rs. 29 per kg. Onion is being sold at Rs. 25 per kg. As of 3"
February, 2024, 3.9 lakh metric tons of onions have already been sold.

6.00 P.M.

MR. CHAIRMAN: Hon. Members, now it is 6.00 p.m. The Business Advisory
Committee has already recommended that the House may sit beyond 6.00 p.m. to
transact the Business listed for the day. Therefore, the time of the House is extended
beyond 6.00 p.m. till the disposal of the Business listed for today. Hon. Finance
Minister.

SHRIMATI NIRMALA SITHARAMAN: Similarly, Tur dal is being imported and Urad dal
is being imported. They have been made free category for imports, so that our
market does not fall short of pulses. This extension of free category is now available
till 31 March 2025. Any trader can import and supply to the market. Similarly, 8.79
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lakh metric tonnes of Tur dal has already been imported in the year 2023; 0.38 lakh
million tonnes in the month of January 2024 itself till 20 January. They are mainly
being imported from Mozambique, Myanmar, Tanzania, Sudan and Malawi. We also
import in small quantities from Kenya and Nigeria. India also imported Masoor dal, so
that the prices will come down. Sir, 15.14 lakh metric tonnes of Masoor dal from
different countries like Australia, Canada and Russia in the year 2023 and 0.84 lakh
million tonnes in the month of January 2024 have been imported. Similarly, Urad dal
has also been imported. For the steps that the Government have taken to contain
inflation and give essential goods at affordable price, this is done through various
means. It includes branded products which are marketed though NAFED and Mother
Dairy like stores or through open market operations by releasing grains which are in
the buffer stock or allowing imports to come into this country so that prices can be
contained.

Sir, on transfer to States, Shri A.D. Singh, Dr. Santanu Sen and Shri R.
Girirajan asked questions. | don't know if they are here. On the reply, | just want to
be sure. Devolution, as is recommended by the Finance Commission, is hundred per
cent followed by us. There is no way that any violation has happened. | followed it to
the last word. | repeat this. Whatever was recommended by the Finance Commission
has already been given as per time and it will be given so till the time of the Finance
Commission. In B.E. 2024-25, total resources being transferred to States, including
devolution of the States' share from the taxable pool, grants and loans, and releases
under the Centrally Sponsored Schemes, are all put together expected to be
Rs.22,22,264 crore which shows an increase of Rs.4,13,848 crore over the actuals of
2022-23. This is 47 per cent of the Budget of 2024-25. So, payments are happening
to the States in time and there are no dues held back. | want to be sure that particular
data for Kerala and for Tamil Nadu are mentioned here. Tax devolution between 2004
and 2014 for Kerala was Rs.46,303 crore. This is between 2004 and 2014; ten years.
Rs.46,303 crore was the transfer to Kerala. | am here talking about figures ending 22
December 2023. It was just two months ago. It is Rs.46,303 crore for ten years
between 2004 and 2014. For 2014-24, only up to December 2023, it is Rs.1,50,140
crore. It is in respect of Kerala. The percentage change is 224 per cent increase.
That is tax devolution. This is open for anyone to see. Transfers and all are there. The
Reserve Bank is monitoring it. The Government of Kerala can release the figures
publicly whether this is received or not. | am not just giving a number which cannot be
verified. It has been received. Then, | come to Grants-in-aid from Government of
India. From 2004-14, it was Rs. 25,629.70 crore. It was for ten years from 2004 to
2014. From 2014 to 2024, from NDA Government under Prime Minister Modi, Grants-
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in-aid from the Government of India to Kerala, compared to Rs.25,000-something
crore, is Rs.1,43,117 crore. So, compared to ten years of UPA, in nine years of NDA,
there is a 458 per cent increase or 5.58 times increase. So, that is Grants-in-aid.
Then, there is release under the Special Assistance to States for Capital Expenditure
which we commenced from 2020-21 post-Covid. As | said, we are also having capital
expenditure funding given to States which is for 50 years interest free. For 2020-21,
when we started post-Covid, it was Rs.82 crore. And no Finance Commission has
asked me to do this. The Finance Commission has not said that you have to give
money to State Governments for capital expenditure. No! Because the recovery of
the economy and sustaining the growth of the economy was very high priority, the
Prime Minister's guidance to me was that | should give money to States to do their
own projects. Therefore, for the first year, it was Rs.82 crore to Kerala; for the
second vyear, 2021-22, it was Rs.239 crore; for 2022-23, it was Rs.1,903 crore. So,
all this has been released. Kerala received all this. In addition, an amount of
Rs.18,087 crore has also been provided as additional borrowing to the State in 2020~
21 in view of the pandemic. So, this is absolutely clear that there is no reduction for
Kerala. | want to humbly submit.

Now, | move to Tamil Nadu. Tax devolution for ten years from 2004 to 2014
was Rs.94,977 crore. From 2014 to 2024, it is Rs.2,77,444 crore. | don't know if any
Member from Tamil Nadu is here. ...(Interruptions)... Sorry! 1 did not notice. So, it
was Rs.94,977 crore during 2004-14; it is now Rs.2,77,444 crore as of December 22,
2023. We still have months to go. That is 192 per cent increase till December, 2023.
Again, for the ten-year period, Grants-in-aid from the Government of India was
Rs.57,924.42 crore during 2004-14; now, it is Rs.2,30,893 crore. It is four times
increase; it is 300 per cent increase. That is ten years of UPA and nine years of NDA.
Then comes release of Special Assistance for Tamil Nadu. In the first year, they did
not take it. The second year, which is 2021-22, an amount of Rs.505.50 crore was
given for capital expenditure. It is interest free for 50 years. Don't worry servicing it.
For 2022-23, an amount of Rs.3,263 crore was again given to Tamil Nadu as Special
Assistance. It is interest free for 50 years. In 2023-24, the current year, as on 11"
December, Rs.2,643.65 crores for Capital Expenditure, interest-free 50 years. So, in
respect of Tamil Nadu, Kerala, the figures are before you. .. (/nterrupt/ons)... Okay.
..(Interruptions )...

MR. CHAIRMAN: Dr. Thambidurai. ..(Interruptions).. You are a senior Member.
..(Interruptions )... Please don't shout. ...(Interruptions)..
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SHRIMATI NIRMALA SITHARAMAN:  Sir, there are two things. ...(Interruptions)...
Two things | want to.. ... (Interruptions)..

MR. CHAIRMAN: Mr. Muraleedharan, you are joining them. ...(/m‘errupz‘/ons)... Sit
down. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: This is the kind of apprehension building...
..(Interruptions )...

MR. CHAIRMAN: Please. ...(Interruptions .. Mr. Elamaram Kareem, you are a senior
Member. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, it is amazing. ..(Interruptions).. Madam,
one minute. ...(Interruptions)..

MR. CHAIRMAN: Madam, there is a problem. ..(Interruptions).. You are not on
your seat. ..(Interruptions).. Even if | want to show indulgence, | can't show.
..(Interruptions )...

SHRIMATI NIRMALA SITHARAMAN: Sir, hon. Member, Elamaram Kareemyji, is a very
senior Member. ...(Interruptions )... Yes, he is a very senior Member.

MR. CHAIRMAN: | think, there is no dispute on that.

SHRIMATI NIRMALA SITHARAMAN: And | have two observations to make before |
comment. These are not data which | am just releasing for the first time in this House.
There are parliamentary questions. There are Budget documents which are put up.
Budget documents have breakdown of States, how much every State got under
Capital Expenditure, like 50 years and interest-free, everything is there already. The
reason why | am saying 'only Kerala' is because Kerala, Karnataka, Tamil Nadu have,
in the course of discussion, raised it. If they were interested in it, | don't think it will
take much of a time, | will get it and read it. This is one.

MR. CHAIRMAN: No, they can have access to it.

SHRIMATI NIRMALA SITHARAMAN: Sir, now, | give you my comment, if you permit
me. These are not amounts determined because | like one State and | dislike the
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other State. These are the percentages given as per Finance Commission for tax
devolution. The same amount, same percentage is used when | have a lump sum
which | want to give for 50 years for Capital Expenditure interest-free to all States.
How do | divide that among States? The formula is the same formula, which | use for
tax devolution, also for dividing this money which is purely not Finance Commission's
recommendation but the Government of India wants to give. But the formula,
Elamaram Kareemyi, through you, | request.....(/nterrupt/ons)... Please, Dr. John
Brittas should allow him to hear, | am answering him. So, Elamaram Kareemji should
kindly appreciate. It is not my whims and fancies.

MR. CHAIRMAN: Hon. Finance Minister, have you ever invited Elamaram Kareemji
for a cup of coffee?

SHRIMATI NIRMALA SITHARAMAN: No, Sir. ...(Interruptions)...
MR. CHAIRMAN: s there any risk element in it? ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, | didn't invite but | was very happy to receive
him several times in my room. Mr. Kareem, hon. Member, has come and met me
several times. So, now that you are slightly indicating, | will invite him for a cup of
coffee as well. ...(Interruptions)...

MR. CHAIRMAN: Mr. Kareem is the cream of the House. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: So, | want to dispel this myth: "Oh, my State is
receiving less, that State is receiving more." | have no role to play in that. It is a
number determined by the Finance Commission which is for tax devolution. The
same formula, we have taken for something which is not under Finance Commission,
which we want to give to the States but there also we don't want any subjective
element. The formulation is as given by the Finance Commission. So, why would
Kerala get something different from what it gets under tax devolution even on this?
So, comparing Guijarat, please, it is available in public domain; go, see it or | can
always send it to the hon. Member. It is the formulation. | have Rs.100, | have
Rs.1,000, | have Rs.50,000 crores, the formulation is the one given by the Finance
Commission. Hon. Member, Randeep Singh Surjewalaji had quite a few issues on
agriculture. | am sure that the Agriculture Ministry will be able to give him detailed
point-by-point answers but somewhat some of the questions which he raised | would
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want to address it as much as | can. | admit here that maybe some issues | may not
be in a position this very minute to answer him, | will request the Minister for
Agriculture to respond to him because those are issues which are very important and
we need to answer it. The first question is, -~ | was surprised that this was raised but
| will answer it -- about the PM-Kisan Samman Nidhi. Why is the number originally
twelve point some crores? Why was an answer given by the Finance Ministry saying,
"It is nine-and-a-half crores?" My number understanding in Hindi and English may
be a bit distorted but | am approximately saying the number that he said. But, the
idea being that you started with twelve crores and one of the Parliament replies said
Fﬂ% At EW@_T, QW Bl something, and then there was also this thing, now, you are
actually paying only eight point some crores. Essentially, it is trying to say that you are
started with twelve, but you are not giving twelve, quite a few have dropped out. In
fact, | was carefully listening to him. When you started saying that it was fourteen
crores and then when the last payment was made by the hon. Prime Minister on 15"
November, 2023, it was 8.93 crores. Then, the Finance Ministry's response was
twelve-and-a-half crores 3R 3.8 ®RIS YT Bl T &, MU 391 f&, if | heard him
right. | want to humbly submit that when the twelfth instalment was given, which is
what is probably being referred to as November payment, 2023, seeding the data of
land was a mandatory condition. In other words, what is the little possession of land
that you have on which you are doing the farming. As a result, only 8.55 crore
farmers had seeded the details of their land. As a result, the twelfth instalment was
released accordingly. Second, Sir, is during the thirteenth instalment, Aadhaar-
based payment was made mandatory along with land seeding. There were 8.11 crore
farmers who had their land details seeded on the PM-Kisan Portal and their Aadhaar
was also linked with their active DBT-enabled bank accounts. There are several
accounts that a farmer can maintain or anybody can maintain but there is just that one
account which is enabled for DBT payment. So, during the thirteenth instalment
which was being given, the DBT-enabled bank account, Aadhaar linkage and the
land details which are seeded are three of them put into the PM-Kisan Portal. So, the
thirteenth instalment was released to them. The e-KYC was made mandatory during
the fifteenth instalment release of the PM-Kisan Yojana and with this condition, over
8.12 crore farmers received the benefits. So, the validation and the cheques of land
seeding, Aadhaar-linking with bank accounts and the payment to the eligible
beneficiaries are an on-going process, more people doing it, more will get it. To
ensure de-duplication, as there were several duplications, these are now being de-
duplicated and ineligible beneficiaries being weeded of. That is why, you will find that
the numbers vary and these are absolutely recorded numbers which | would like to,
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through you, give to the hon. Member. Sir, then, he also had a very serious issue
about Minimum Support Price, procurement based on Minimum Support Price
actually not happening and so on. So, |, just very quickly, could rustle up some data
which | will do now and more information, | will have the Agriculture Minister pass on.
During the Rabi marketing season 2014-15, for wheat, Rs.1,400 was the price per
quintal. During the Rabi marketing season of 2023-24, which is for the year 2023-24,
the price was Rs.2,125 per quintal. The Minimum Support Price for Rabi marketing
season 2024-25, which is the oncoming on us, is Rs.2,275. So, in a matter of ten
years, from Rs.1,400 to Rs.2,125 to Rs. 2,275 is the per quintal price for MSP for
wheat. The cost of production during RMS, that is, Rabi marketing season is
Rs.1,128; increase in absolute MSP is Rs.150, margin over the cost is Rs.102.
Similarly, | will say for barley, gram, lentil, that is, masur, mustard and safflower. It
was Rs. 1,100 in 2014-15, Rs.1,735 in 2023-24 and Rs.1,850 in 2024-25. | am
skipping the first two columns. There, the margin over the cost is Rs.60. For gram, it
was Rs.3,100, Rs.5,534 and now, it is Rs.5,440. Rs.60, again, is the per quintal
margin. For masur, it was Rs.2,950, now it is Rs. 6,425. Rs.89 is the margin; | am
saying over the cost in percentage. For mustard, it was Rs.3,050 and now it has
gone up to Rs.5,650; 98 per cent margin between these two numbers. Then for
safflower; Rs.3,000 went up to Rs.5,650 and now it is Rs.5,800, the MSP for the Rabi
marketing season. So, we have constantly kept pace with the cost increase and kept
giving higher MSP for farmers. Sir, | would not be mistaken by you, hopefully, and not
mistaken also by the Member. | want to say that during the Congress Government in
Rajasthan, because there was no MSP-based procurement in Rajasthan of bajra at
that time--I would want the hon. Members to recall and correct me if | am wrong--
Rajasthan's farmers with their bajra bags were going to Haryana, BJP-ruled Haryana
for them to be procured. The Haryana Government was wondering where are all this
bajra coming from; our own bajra is this much, and now | am having three times more
bajra suddenly for procurement. But they did not send away any farmer without
procuring. To your Rajasthan farmers, ERITOM TRBR A Q?T[ EHEISIREEES] Gﬂ(’:ﬁ,
gfeth S procure o) o BN DR, Randeep Surjewalayji, | wish he was
telling them also this at that time. 3 HHY procurement el SRS EEIN fpa™ &
N W PIg HIUH dTel Ik &, Al H I ATG ST ared § [ Holicd TR d
IR AfTgReT Sft 71 & vgel Uiidear, BN 9o U9 o, Bkt & fog erem
qoe U9l T SAfTg SISt fHaM & SR ATRATS & 311G 98T aTel HIId & AN
SIRT 9T o | Sir, the last point.

MR. CHAIRMAN: Yes.
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SHRIMATI NIRMALA SITHARAMAN: There are also MSP prices for others like bajra,
jowar, ragi, maize; it is here. | lay it on the Table. | don't want to take more time of
the House. Sir, just one more matter. Binoy Viswamji, whom | respect, | don't know
if he is here. He has gone. But, there are other comrades here; so, they will hear it
and pass it on.

MR. CHAIRMAN: Binoy Viswamji used to be very punctual. There is a function at my
residence; to keep up that appointment, he may have left. Valid ground !

SHRIMATI NIRMALA SITHARAMAN: Sir,... ..(Interruptions)...

SHRI H.D. DEVEGOWDA: Sir, MLAs, Ministers, Chief Ministers made a big show
here. Please tell as to what is the amount that you released to Karnataka because |
am with you. | have to answer there.

SHRIMATI NIRMALA SITHARAMAN: Sir, | respect the hon. former Prime Minister.

MR. CHAIRMAN: No, he is respected countrywide. In my home constituency of
Jhunjhunu, he is known to every household.

SHRIMATI NIRMALA SITHARAMAN: And, he is a farmer himself and has been a very
active propagandist of millet. He himself has impacted so many of us because of his
ragi mudde. He is very well known for his farmer concerns. Yesterday, | had given a
very detailed press meet. All the details about amounts were released. | also spoke
about it in Lok Sabha. But unfortunately, | didn't think | will have the time today.

MR. CHAIRMAN: You have spoken in Lok Sabha!

SHRIMATI NIRMALA SITHARAMAN: Sir, | will, certainly, send it to you even this
evening. | was referring to one point about Binoy Viswamyji. He is not here, but | am
sure the comrades will allow me. He was back again talking about, 'This is Adani
Government'. | want to say again one fact. Vizhinjam Port was given by the Congress
people to Adani. Adani is invited even by the Congress in Telangana, the new
Government. But, they will never tire themselves by saying, "Oh! You are with

Adani, Adani.." They invite them. 1Y & varal W fao=< BI4T &, TR allegation

2HIN $HUY ol Id %I But, the Communist Government, the Marxists who came to

power, if they are really so averse to Adani, why didn’t they ask him to get out of
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Vizhinjam? The project is going on. ..(Interruptions)... So, that is all right! You put
the blame on... ..(Interruptions)...
MR. CHAIRMAN: Hon. Finance Minister. ..(Interruptions).. One minute.
..(Interruptions)... Hon. Finance Minister, that narrative decibel is the lowest at the
moment. So, you can close on that.
SHRIMATI NIRMALA SITHARAMAN: Okay. | should not provoke!
MR. CHAIRMAN: Yes.
SHRIMATI NIRMALA SITHARAMAN: Okay.

SOME HON. MEMBERS: Sir,...

MR. CHAIRMAN: Nothing will go on record. ..(Interruptions)... Nothing will go on
record now. | shall now put the motion regarding consideration of the Appropriation
(Vote on Account) Bill, 2024 to vote. ..(Interruptions)... The question is:
"That the Bill to provide for the withdrawal of certain sums from and out of the
Consolidated Fund of India for the services of a part of the financial year
2024-2025, as passed by Lok Sabha, be taken into consideration. "

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to 4 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be returned.

The question was put and the motion was adopted.

MR. CHAIRMAN: Now, we take up the Appropriation Bill, 2024. The question is:
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"That the Bill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the financial
year 2023-2024, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be returned.

The question was put and the Motion was adopted.

MR. CHAIRMAN: Now, we take up the Jammu and Kashmir Appropriation (No.2)
Bill, 2024. The question is:

"That the Bill to authorise payment and appropriation of certain sums from and
out of the Consolidated Fund of the Union Territory of Jammu and Kashmir for
the services of the financial year 2024-25, as passed by Lok Sabha, be taken
into consideration.”

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be returned.

The question was put and the Motion was adopted.

MR. CHAIRMAN: Now, we take up the Jammu and Kashmir Appropriation Bill, 2024.
The question is:
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"That the Bill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of the Union Territory of Jammu and
Kashmir for the services of the financial year 2023-24, as passed by Lok
Sabha, be taken into consideration. "

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be returned.

The question was put and the Motion was adopted.

MR. CHAIRMAN: Now, we take up the Finance Bill, 2024. The question is:

"That the Bill to continue the existing rates of income-tax for the financial year
2024- 2025 and to provide for certain relief to taxpayers and to make
amendments in certain enactments, as passed by Lok Sabha, be taken into
consideration.”

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to 13 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be returned.

The question was put and the Motion was adopted.



